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LEGISLATIVE ASSEMBLY.

Wednesday, 5th November, 1941,

l'be Assembly suet in the Assembly Chamber of the Council House at
[Bleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in
the Chair.

(Mr. President called upon Qasi Muhammad  Ahmad Kazmi to put his
.question No. 74, which he did. The Honourable Sir Andrew Clow was
not in his seat:)

The Honourahle Diwan Bshadur Sir A, Ramaswami Mudaliar: Sir, the
“Honourable Member (Sir Andrew Clow) is in the -Beleet Committes and
-will be coming soon.

(In the meantime, the Honourable Sir Andrew Clow occupied his seat.)
The Honourable Sir Andrew Olow: Sir, I must tender my apologies for

not being in-my place. T was detained in & Select Committee of this
“House.

STARRED QUESTIONS AND ANSWERS.

: ‘(@) ORAL ANSWERS.
"TRANSFER OF POSTMEN ‘AND PACEKERS FROM THE LvorNow HEAD PosTt OFFioE
T0 OUTSTATIONS.

74. *Qazi Muhammad Ahniad Kaxmi: (1) Has the attention of the
Honourable the Communications Member been drawn to the news which
:appeared in the Naiional Herald, dated the 16th July, 1941, morning edi-
tion, regarding the transfer of several postmen of the Lucknow Head Post
Office, including that of the General Secretary of the' Union, from Lucknow
“to outstations? If so, will Government please state the rule or rules of the
"Posts and Telegraphs Manual-under which these transfers of postmen and
‘packers have been ordered?

(b) How many postmen and packers have so far been transferred?

(c) Have they been transferred as a measure of punishment for certain
-acts of omission or commission on their part? If so, what are these? If
'not, why have they been transferred ?

(d) What offices, if any, were held by each one of them in the Union of
‘Lu¢know Postmen? . ' o

(e) Is it or is it not a fact that as a rule, office-bearers of Unions should
‘ot be transferred, as otherwise the Unions cannot function?

(f) Is it or is it not a'fact that all the postmen transferred are prominent
imembers of the Lucknow Pogtmen’s Union? s -

(411)
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(g) Is it or is it not a fact that the character rolls and personal files of
almost all these postmen and packers transferred are ‘‘good”, while none-
of the postmen with ‘‘bad character rolls’’ are being-removed?

(b) Have Government considered the advisability of ordering the:
transfers from Lucknow of postmen with ‘‘bad character rolls and personal
files’’ and the cancellation of the transfers of those postmen and packers-
who have a good record?

The Honourable Sir Andrew Olow: (a) Yes. Under Rule 37 of the Post
and Telegraph Manual, Volume IV, sll officials of the Department are-
liable to be transferred in the interests of public service. That rule lays:
down, however, that postmen should not, except for very special reasons,
be transferred from one district to another.

(b) One Sorting Postman, seven Postmen and one Packer.
(c) They were transferred in the interests of discipline of the.service.

(d) and (f). One was General Secretary, two Jomt Secretaries, one-
Assistant Secretary, one Treasurer and two were members of the Executive:
Commiittee.

(e) The Honourable Member is referred to a concession which used to
be shown to Secretaries and Assistant Secretaries of Uniong in the first vear:
of their office. No such convention exists now.

(g) and (h). The transfers were made in the interests of discipline and’
not on the basis of personal records. The question of cancellation of the
transfers does not- arise.

Qazxi Muhammad Ahmad Kazmi: May I ask if this question of discipline:
arose in connection with the activities of the: Postal Union?"

The Honourable Sir Andrew Clow: No, 8ir, it did not arise in that con-
nection. There was rather an unsatisfactory state of affairs in the office
concerned. "

Qazi Muhammad Ahmad Kazmi: Will the Honourable Member please-
inform us how it was that in the whole of the Executive Committee it was:
only the Secretary and the Assistant Secretary of the Union whose work
was found to be unsatisfactory in office and of no others?

The Honourable Sir Andrew Olow: It is.not a case of the work having:
been found unsatisfactory so much as the affairs of the office which were:
not running smoothly. There is no punishment involved. i

Sardar Sant Singh: May I ask if the Honourable Member has consider-
ed whether in this particular case it is not a matter of coincidence that al¥
the members of the Executive Committee of the Union should have beer
transferred on account of public interest?

Thg Honou.l‘abla 8ir Andrew Olow: I am willing to admit that thers i
a possibility that these members had been acting in conjunction.
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Qazi Muhammad Ahmad Kazmi: Will the Honourahle Member please
explain what he means by the word ‘discipline’? Does he wmean by ‘disci-
pline’ any wrong done by them or any other unsatisfactory work or any
other thing done by them in connection with the Union?

The Honourable Sir Andrew Clow: There is a very large dictionary in
the Library and I would refer the Honourable Member to it.

Sardar Sant Singh: Has the Honourable Member made any inquiries
that they are not being victimised on account of their activities as members.
of the Union?

The Honourable Sir Andrew Olow: I do not regard a transfer as a form
of victimisation. '

Mr, X. M, Joshi: May I ask whether the’ Honourable Member will in-
quire whether these transfers of postmen are due to a lot of rivalry between:
the two Unions? One of the Unions is of the Postmasters, Inspectors and
others and these men may be members of & Union of Postmen. I am ask-
ing whether a rivalry between the two Unions may not bé responuzihle for
the transfers of men who belonged to the Postmen’s Union?

The Honourable SBir Andrew Olow: I have studied the papers and I do:
not think that is the case. I do not think there is a rivalry between twor
Unions of that character.

Qui Muhammad Ahmad Kasmi: Will ‘the Honourable Member be
pleased to make further inquiries in the matter?
[ ]

The Honourable Sir Andrew Olow: No; T have studied all the papers..

Sardar Sant Singh: Has the attention of the Honourable Member been
drawn to the various Presidential addresses delivered in the Provincial
Union Conference including my own in which a complaint has been made
that the Union officials are transferred not in the public interest but because
they are members of the Union?

The Honourable Sir Andrew Olow: I have seen a statement to that

effect. I can only say that this is not one of those cases in which such
things have occurred. N

Mr. Lalchand Navalrai: Will the Honourable Member give instructions
"that these office bearers whose work has been interfered with should not
ordinarily be transferred?

The Honourable Sir Andrew Olow: I do not think I can lay down any
invariable rule.

POLICY CONCERNING GRANT OF DEARNESS AND WAR ALLOWAXCE TO POSTAL
EmMrLOYEES.

75. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the
Communications Member please state what the policy of the Government
of India is with regard to the grant of dearness and war allowance to
members of the postal department?

. a2
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(b) Why has it been linked with Provincial Governments, particularly
when the Provincial Governments are not following a uniform policy with
regard to their employees?

(c) Is it or is it not a fact that the Government of India are not following
s uniform policy in regard to the postal employees like the railway
employees? If so, what is the reason for it?

(d) Have Government considered the advisability of formulating a
uniform. policy ?

(e) Has any dearness allowance been granted to the postal employees
of the United Provinces following the decision of the United Provinces
(Government to grant such an allowance to its employees? If not, why not?

The Honourable Sir Andrew Olow: (a) The Q(Government of India
decided after full consideration to apply to the low paid officials of the
Posts and Telegraphs Department the schemes for dearness allowance on
the terms and conditions sanctioned by Provincial Governments for their
own staff. It is not intended to sanction any war allowance in addition.

(b) Because the conditions of employment and the economic considera-
tions applying to employees of the Posts and Telegraphs Department are,

generally speaking, similar to those applying to Provincial Government
servants.

(c) The reply to the first part is in the affirmative. The pay and allow-
ances of the Posts and Telegraphs staff have never been fixed with refer-
ence to those of Railway officials who stand in a class by themselves.

(d) The decision of Government was reached .after a ,tuil consideration
of the matter. ' B '

(e)- Yes.

Mr. N. M, Joshi: May I ask whether the Governinent of India follow
the practice of the Local Governments in other matters regarding the condi-
tion of their employees? Tf they do not follow the Local Governments in
other matters, why should they insist upon following the Local Govern-
‘ments in this matter? : R ' ’

The Honourable Sir Andrew Clow: That is rather a general question, I
do not know what matters the Honourable Member is referring to.

Mr. N. M. Joshi: May I ask whether the- Honourable Member is awsre
that in Bombay the inferior servants get: pensions at & much more generous
rate than the pension paid by the Government of India to their inferior
servants living in Bombay ? S ' R

The Honourable Sir Andrew €low: That question should be addressed
to the Honourable the Finance Member.

OPENING OF THE RATLWAY MaiL SarvicE OFFioE AT Karacar Crry.

76. *Mr. Lalchand Wavalrai: Will the Honourable the Communications
Member be pleased to state whether his attention has been drawn to the
Tepresentation of the Karachi Indian Merchants’ Association to the Director
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General of Posts and Telegraphs which appeared in the Sind Observer,
dated the 10th September, 1941, in regard to the opening of the Railway
Mail Service Office at Karachi City, and state what action has been taken
in the matter?

The Honourable Sir Andrew Olow: Yes. The matter is under corres-
pondence with the Director of Posts and Telegraphs, Sind and Baluchistan
Circle, Karachi and is receiving his attention.

BoOKLET ‘‘ REJOINDER >’ ISSUED BY THE INDIAN PosTs AND TELEGRAPH
UnioNn KARACHI.

77. *Mr. Lalchand Navalrai: (a) Is the Honourable Member for
Communications aware that a printed booklet under the title ‘‘Rejoinder’”
was issued by the Indian Posts and Telegrapns Union, Karachi, on the
1st September, 19412

(b) 1s he aware: that the booklet is full of vile allegations against the
Government of India, the Director General of Posts and Telegrapks, andi
several other postal officials serving at Karachi?

(¢) Is he aware that Mr. A. K. Brohi, Secretary of the Indian Posts
and Telegraphs Union, Karachi, under whose signature the ‘‘Rejoinder’”
was issued, has stated that he has nothing to do with this publication and
that it was issued by the members of the Managing Committee of the:
Indian Posts and Telegraphs Union, Karachi, without his knowledge?

(d) Is he aware that the members of the Managing Committee of the
Indian Posts and Telegraphs Union, Karachi, aré all Government servants
servibig in the office of the Director of Posts and Telegraphs, Karachi, and
also in"the Karachi General Post Office? ‘

(e) Is he aware that some of these Government servants had formally
issuad some other printed leaflets against the Registrar of Co-operative
Societies, 8ind, an Indian Civil Service Officer of the Sind Government,
and also against an outside public body?

(f) 1s he prepared to consider the desirability of taking action against
those who are found responsible for the issue of the highly objectionable
publication such as the ‘‘Rejoinder’’ which has been issued under forged.
sxgnabure"

The Honourable Sir Andrew Olow: (a) to (e). No.

(f) The Director of Posts and Telegraphs will be ssked for mfommtlon
the nature of the action, if any, to be taken must depend on the character
of the information received.

Mr. Lalchand Navalrai: Has the Honourable Member not known up-
till now as to who was the author of this ‘‘Rejoinder’’?

The Hononrable Sir Andrew Clow: I have nc information here. As I
stated in answer to part (f), the Director General, Posts and Telegraphs, is-
being asked for certain information.

Mr. Lalchand Navalrai: Did not the Director General, Posts and Tele-
graphs, receive any notice of this-‘‘Rejoinder’’ before and, take any action?
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The Honourable Sir Andrew: Clow: That I cannot say. I do not know
whether his attention was drawn to it before.

Mr. Lalchand Navalrai: Will the Honourable Member inquire about
that also? When such a thing has happened within the jurisdiction of the
Director General, Posts and Telegraphs, he should b¢ asked whether he

$ook any immediate action in order to see that such a thing does not happen
again?

The Honourable Sir Andrew Clow: This was not a thing which was
assued to the Director hiraself and it may not have come to his netice.
“When he supplies the information, he will tell us what action he took.

Mr, Lalchand Navalrai: The Honourable Member should understand
‘that it is at Karachi and he is also living at Karachi and therefore it is very
likely. Will the Honourable Member kindly enquire and find out whether
‘he really had come to knew and he took no action?

The Honourable Sir Andrew Clow: It certainly must have come to be
Jknown by now because as I said enquiries are being made from him.

NoN-OBSERVANCE OF THE RULE AND INSTRUCTIONS r¢ FORWARDING OV
APPEALS IN SIND AND BALUCHISTAN PoSTAL CIROLE.

78. *Mr. Lalchand Navalrai:. (a) Will the Honourable tHe Communica-
‘tions Member be pleased to state whether it is a fact that under rule 112 of
the Posts and Telegraphs Manual, Volume II and the Director General,
Posts and Telegraphs Instructions, the forwarding authority (i.e., the
pupishing authority) has only to forward the appeal and he is not allowed
to express any opinion, nor make any recommendation for rejection of
appes! and thereby prejudicing the ‘case of the appellant? s

(b) Will the Honourable Member be pleased to state whetl;er. these
zules are observed in the Sind and Baluchistan Circle?

(c) Will the Honourable Member be pleased to state the number of
appeals actually received by the Director of Posts and Telegraphs, Sind and
Baluchistan Circle, Karachi, during the last two years and the number of
appenls rejected? o

(d) Will the Honourable Member be pleased to state the number of
appeals which were received by the appellate authority from -the punishing
authorities, in which the provisions of rule 112 of the Posts and Telegraphs
Manuai, Volume II and the Director General’s Instructions, were violated ?

(e) Will the Honourable Member be pleased to state whether it is a
fact that the Director of Posts and Telegraphs, Karachi, rejected appeals
which were forwarded to him by the punishing authorities with the opinions
and recommendations for rejection ? ' '

(f) Will the Honourable Member be pleased to state whether his atten-
tion bes been drawn to an article under the heading *‘Bituation - remains

unchanged’’ which appeared in the Postal Sentinel of Karachi, September
1941, issue, page 10?
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(g) Does the Honourable Member propose to take suitable steps for
violating the well-defmed and mandatory provisions of the rules of the
-department? ‘

'The Honourahle Sir Andrew Olow: (a) The rule requires that the
forwarding officer should transmit the appeal with a report giving the
appellant’s name, designation, etc., a statement of the facts of the case
-and a copy of the charge sheet, the defence, the punishment order and the
.appellant’s service record. 1t dces not require that he should express any
opinion or make any recommendation and does not prohibit him from doing
-80. But the Director General in a circular issued Tast year asked that
forwarding authorities should confine themselves to the items laid down in
‘the rule. '

(b) I have no reason for believing. that the rule is not observed.

(c) Information is being coltected and will be laid on the table in due
course.

(d) The Director of Poste and Telegraphs will be asked how many
«cases of this character have occurred since the issue of the Director Gen-
-eral’s circular.

(e) Information is being collected; but I would observe that the fact
4hat such a recomméndation was made would not in itself constitute any
ground for allowing an appésl.

() Yes. -

(8) I have no rea.son‘for.vtlfinking that the rule is not observed, and I

‘am prepared’ to leave to the Director General the enforcement of his
circular.

Mr. Lalchand Navalrai: Has the Honourable Member any information
‘whether ithe rule has been violated or not?

The Honourable Sir Andrew Ulow: No case has come to my notice.
Mr. Lalchand Navalrai: After notice of this question ‘was given, did not’
-the Honourable Member make enquiries whether injustice is being done?

The Honourable Sir Andrew Olow: I have said in reply to one part of
:the question that information is being collected. _ .

i

SHORT NOTICE QUESTION AND ANSWER.
HUNGER-STREKE IN THE DEOLI DETENTION Cnu».

Mr. N. M, Joshi: Will the Honourable the Home Member be pleased
40 make a statement about the hunger-strike in ths Deoli Detention Camp,
.giving information regarding:
(a) the health of the detenus on hunger-strike;
(b) the efforts made by Government to bring about a settlement,
and v
(c) the steps taken by Government to keep the families of the
detenus on hunger:strike informed regarding their condition?

‘The Honourable Sir Reginald Maxwell: (a) and (c). I have little to
:add to the communiqué on this subject which issued yesterday. The
:Superintendent reported on November the third that the health of the
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hunger-strikers was satisfactory except for one man who was reported to be-:
geriously ill. I have no further information regarding this prisoner or his.
identity. I have received numerous telegrams making enquiries regarding
the health of individual prisoners at Deoli and take this opportunity to-
make it clear.that little purpose is served by such telegrams, since the:
Government of India have no detailed information regarding the health of
individuals. The Superintendent has, however, been instructed to report
to the Government of India the names of any individuals who may become:-
seriously ill and at the same time to inform their relatives by telegram.
Under this arrangement those who have relations among the Security
rrisoners may assume, in fhe absence of a telegram from the Superinten-
dent, that their health gives no cause for anxiety. . I may add that arrange-
ments have been made for eight additional doctors and a number of addi-
tional compounders to be sent to Deoli and they have probably all arrived
there already. Certain Provincial Governments have also been asked to-
provide further medical assistance as required.

(b) Government took every possible step to persuade the Security
prisoners not to embark on a hunger-strike and informed them that their-
demands were being carefully considered and that any attempt to force
the issue on their part would serve no useful purpose and might prejudice:
the consideration of their demands. Their refusal to acoept this advice
has made it extremely difficult to make further efforts to induce them to
abandon the strike; but I understand that the Honourable Member is.
himself prepared to visit Deoli and I can only express the hope that, if he
does s0, he will be successful in convincing the Security prisoners that -
hunger-strike is not the best way of helping his efforts on their behalf.

Sardar Sant 8ingh: May I enquire from. the Honourabl ‘he-
t-her' he will instruet the Superin%endent of the Deoli camfp h;[:i? l;;r ::;edf
replies to any wire enquiring about the health of any particular prisoner-
by any relative? I understood the Honourable Member to say that in cuse-
of serious illness of some prisoner, his relatives will be informed. May
I ask the Honourable Member to instruet the Buperintendent to kindly-

send a reply to 4 wire enquiring about the- health of any ‘Seeurity prisoner-
from any relative? v v prsone

The Honourable Sir Reginald Maxwell: I am afraid I could not under-
take to give such instructions. As I have already explained to the House-
the authorities there have their hands very full and they have to look
after a large number of -prisoners who are on hunger-strike and therefore-
this arrangement has been made by which the absence of any information:
may be taken by their relatives to mean that there is nothing seriously
wrong with any prisomer.. It should be sufficient to allay their anxiety to:
know that if any prisoner becomes seriously ill, they will be informed by
telegram. i . :

Mr. Lalchand Navalrai: May I know if the relatives of these detenus:
will be allowed to remain there and attend to the .comforts of the pri--
soners and otherwise help them in the jail?

The Honourable Sir Reginald Maxwell: No, Sir. ‘We could not allow
the relatives to interfere with the treatment of these prisoners in jail

*



UNSTARRED QUESTIONS AND ANSWERS 419

Mr. Lalchand Navalrai: If the relatives are allowed, they will be eble -
to nurse these prisoners and on account of the sympathy which will be
evinced by their relatives, there will be comfort and it will add to the
welfare of the prisoners? Will the Honourable Member give such orders?

The Honourable Sir Reginald Maxwell: No, Sir, I amn afraid we could
not undertake to help the relatives of 225 prisoners by permitting them to
asgsist in looking after them in jail. It will be an imposgible situation snd
it will only interfere with the arrangement made by us with regard to -
medieal help for the prisoners.

Mr. Govind V. Deshmukh: In view of the fact that medical opinion is
not always infallible, will the Honourable Member say whether if any repl.v‘
telegram is sent by the relatives of the detenus, they will be informed
about the health of these detenus?

The Honourable Sir Reginald Maxwell: I cannot undertake to send’
225 telegrams a day.

Qazi Muhammad Ahmad Kazmi: Have the Government sent  any
nurses to the jail?

The Honourable Sir Reginald Maxwell: No, Sir, not so far as I am
aware.

~

UNSTARRED QUESTIONS AND ANSWERS.

PostaL EMPLOYEES JOINING SERVICE BEFORE THE 15TH JULY, 1931, DEPRIVED
' OoF THE OLD SCALE OF Pay.

25. Bhai Parma Nand: (a) Will the Honourable Member for Commu-
nications please state whether it is a fact that employees who joined the -
Postal Department. before the 15th July, 1931 (vide No. 3, of Government
of India, Finance Department, Notification No. 8285/5/88. dated the 6th -
December, 1934) are entitled to the old grade of pay, viz., Rs. 85—5—185? "

(b) Is it a fact that there are cases in which a person having joined the -

Department before the date of the Notification referrsd to above ia-
deprived of this right? ,

. The Honourable Sir Andrew Clow: (a) Yes, provided the rules contain-
ed in Notification No. 8.-235/5/33, dated the 6th December, 1234, as-
subsequently amended by Finance Department Notification No. D. /2057-
P. T./39, dated 31st May, 1939, are satisfied.

(b) Government are not aware of any persons wto satisfy the-conditions :
being excluded. '

APPRENTICE PERMANENT WAY INSPECTORS ON NORTH WESTERN RAILWAY -
DEPRIVED OF RENT-FREE QUARTERS.

26. Mr. Lalchand Navalrai: Will the Honourable Member for Rail-
ways be pleased.to state: -

4 (a) whether it is a fact that the Apprentice Permanent Way Inspec-
tors on the North Western Railway appointed prior to 1st-
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August, 1928, were entitled to rent-free quarters, if available,
as per terms of the service agreements executed by them at
the time of their appointment;

(b) whether it is a fact that, on their confirmation, no fresh agree-
ments were executed by them;

. (c) whether it is a fact that these Inspectors continued to enjoy the
privilege of rent-free quarters till 1987 or thereabouts, when
it was withdrawn from such Inspectors, who, though appoint-

ed prior to 1st August, 1928, were confirmed after that date;
if so, why;

- (@) whether it is a fact that the withdrawal of the privilege referred
' to in parts (a) and (c) above, is said to be due to the fact that
these Inspectors were only entitled to rent-free quarters if
available and, as such, they do not carry the concession on
their confirmation in posts carrying the concession of rent-

free quarters or rent in lieu thereof;

+{e) if the reply to part (d) above be in the affirmative, whether it
is & fact that the members of inferior and labour service
recruited prior to lst August, 1928, though entitled to rent-
free quarters (if available) and no rent allowance in lieu there-
-of, retain the concession of rent-free: quarters on their promo-
tion to subordinate service, vide General Manager, North
Western Railway, Lahore, Circular Letter No. 540-E/O/VII,

dated October 1940; if so, why. the Inspectorg are dealt with
differently; '

t{f) whether it is a fact that the apprentices appointed prior to the
15th July, 1931, were allowed to retain old scales of pay, in
spite of the imtroduction of revised scales of pay with effect
from the 15th July, 1931, though they were only apprentices;
if so, why all privileges of Assistant Permanent Way Inspec-
tors appointed before 1st August, 1928, are not being allowed
to them; and

“ (@) whether it is a fact that Assistant Permanent Way Inspectors
‘ ‘subscribed to the Provident Fund from the very day of their
appointment as such, while other apprentices are allowed
to subscribe to P. I. Fund only when they sre confirmed; if
so, whether the Honourable Member proposes to allow these

- Inspectors to carry the concession of rent-free = quarters; if
not, why not?

The Honourable Sir Andrew Olow: I am obtaining information from the

“"North Western Railway Administration and reply will be laid on the table
“in due course.

< SUSPENSIONS OF RATLWAY EMPLOYEES AND THE WORKIN
oF WaGgEs Act. .

27. Mr. Lalchand Navalrai: (a) Will the Honourable Member for
Railways be pleased to state whether suspension of employees drawing less
than Rs. 200 per mensem continie to be made on the Railways,

~after the coming into force of the Payment of Wages Act?

G OF THE PAYMENT

even
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(b) If the reply to part (a) above be in the affirmative, does it also
‘happen that such suspended persons are given less than their usual wages
for the period.of suspension? If so, under what clause of section 7 (2) of
the Payment of Wages Act are such deductions made?

The Honourable Sir Andrew Clow: (a) The answer is in the affirmative.

(b) The answer to the first part is in the affirmative. As regards the
:second part, the payment made to a person during a period for which bis
-employment is suspended is a subsistence allowance and not wages, and
:appears to be outside the scope of the Payment of Wages Act.

WITHDRAWAL OF COMPENSATORY ALLOWANCE FROM POSTAL STAFF AT
KarAcHI.

28. Mr. Lalchand Navalrai: (a) Will the Honourable the Communica-
tions Member be pleased to state if he has seen the. editorial note on page
1 of the Postal Sentinel of Karachi, September 1941 issue, regarding with-
drawal of compensatory allowance from the postal staff at Karachi?

(b) Is it a fact that the cnst of living at Karachi is much higher as com-
Ppared with other places?

(¢) Is it a fact.that the scale of pay in the selection grade is the same
-at Karachi as at other places in Sind?

(d) Is it a fact that before the withdrawal of the compensatory allow-
:ance, the selection grade officials serving at Karachi were allowed Rs. 156
88 compensatqy allowance?

(e) Are Government aware that due to the withdrawal of the compen-
satory allowance, the staff at Karachi find themselves in a pitiable condi-
tion ?

(f) Is it & fact that the staff at-Karachi represented to the authorities
for the restoration of the compensatory allowance?

“(g) Is the Honourable Member prepared to look into the condition of
the staff at Karachi and consider the question of restoring the compensa-
tory allowance to the staff?

“#he Honourable Sir Andrew Olow: (a) Yes.
.(b) It is probably higher than at some other places.
" Ac) and (d). Yes.
(e) No.
* (f) Yes.
(8) The matter has been considered as recently as February 1941, when
«Government decided that the grant of such allowances was not justified as

the scales of pay compared favouarbly with the remuneration accorded to
.staff of similar status in other Departments in the locality.

EMPLOYMENT OF A NON-HINDU FOR CATERING B¥ BALLABHDAS ESHWARDAS,
CATERING CONTRACTORS, ON EAST INDIAN AND NORTH WESTERN RAILWAYS.

. 29, Dr. P. K. Banerjea: (a) Will the Honcurable Member for Railways
please state whether it is a fact that Ballabhdas Eshwardas have been
given the contracts by the East Indian and North Western Railways for
«catering for the Hindu travelling public? If not, what is the real fact?
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(b) Is it a fact that the North Western Railway gave the contract oms
the understanding that they will keep in service one of the ex-employees
of the Railway on its recommendation? If not, what is the real fact?

(c) Is it a fact that in fulfibment of the contract, they have kept in
service an ex-employee of the Railway who is a non-Hindu, and who
has now been succeeded by another ex-employee of the Railway who is.
also a non-Hindu? If not, what is the real fact and how are Hindu reli-
gious sentiments safe in the hands of non-Hindus?

(d) Ts it a fact that a similar undertaking also exists with the East.
Indian Railway, in respect of the employment of a non-Hindu?

(e} Do Government now propose either to cancel the contracts and
remove Ballabhdas Eshwardas from the list of approved contractors, or
to see that they do not employ. in their service anv non-Hindu for-
catering for the Hindu travelling public? If not, why not?

The Honourable Sir Andrew Olow: (a) This firm holds a contract at:
one station on the North Western Railway and similar contracts at several’
stations on the East Indian Railway.

. (»,(21)1 ai;ngh (cgi. 1 unde'rsttagld there wlas ng such condition in the contract
ut that the firm appointed an ex-railway employee as thei '
subsequently succeeded him by another ] o o aneger and

t _ ex-employee, also a non-Hindu..
The.funct_lons of the manager are supervisory and all work done in con..
nection with the actual catering is in the hands of Hindus.

(d) No information of any undertaking of the nature mentioned on the:
East Indian Railway has come to the notice of Government:

-(e) No; because Government see no need for this action.

DaTES AND PROCEDURE FOR TERMINATION OF CATERING CONTRACTS HELD
BY BALLABEDAS ESHWARDAS. .

80. Dr. P. N. Banerjea: Will the Honourable Member for Baiiways-
Flease state: )

(a) the dates on which the different agreements between Baﬂﬁbhdas
Eshwardas and the Governor General for India im Council
are to be terminated; T o T

(b) the procedure to be adopted’ by the East Indian, Great Indian
Peninsula and North Western Railways, for terminating and
for the renewal of those agreements; and

(c) whether Government propose to advertise in the newspapers.
the conditions on which those agreements shall be executed
and also inviting applications for the execution of those
agreements; if not, why not?

The Honourable Sir Andrew Olow: (a) I understand that no dates for
automatic termination have been fixed.

(b) The procedure for termination and renewal of these agreements
is governed by the conditions in the contracts. The Central Advisory
Council for Railways has recommended that ordinarily contractors who
have rendered and are rendering approved service should not be replaced,
and normally no guestion of termination will arise unless the contractor’s:
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work has been found unsatisfactory or he has failed to meet his financial
«obligations to the Administration.

(c) No. The contracts are placed not by Government but by the Rail-
way Administration or its officers and as, in selecting new contractors,
the choice is ordinarily limited to professional caterers resident in the area
«concerned, advertisement in the newspapers would in many cases be of
little assistance.

CATERING CONTRACTS PorLrcy oN NORTH WESTERN AND EAST INDIAN
RArLwAYsS.

3l. Dr. P. N. Banerjea: Will the Honourable Member for Railways
please state the policy of the North Western Railway and of the East

Indiun Railway for giving the catering contracts at Stations to one indivi-
«dual person or firm?

The Honourable Sir Andrew Clow: There is no uniform rule applicable
‘to all stations but both Railways are guided by the principles recominend-
-ed by the Central Advisory Council for Railways which have been approv-
-ed by Government. The attention of the Honourable Member is invited

‘particularly to the proceedings of the meeting held on the 18th March
1940.

iSOURCE ForR PREPARATION OF NORTH WESTERN RATLWAY BUDGETS
OONSEQUENT ON STOPPAGE OF PUBLICATION OF ESsTaBLISHMENT RoOLLS.

82. Dr. P. N. Banerjea: Will the Honourable Member for Railways
‘please refer to,the reply given to unstarred question No. 108, asked on the
‘10th March, 1941, viz., ‘‘The North -~ Western Railway have stopped
‘publication of Establishment Rolls in 1981"’, and state the source from
‘which the Railway prepares the budgets, year by year?

The Honourable Sir Andrew Olow: The preparation of the annual budget
.does not depend on the publication of Establishment Rolls: it is carred
out in the light of the facts available regarding previous expenditure, works
‘in progress, staff pay bills, traffic and other factors. The relevant facts
form the basis of estimates by the Heads of Departments. The final
budget is based on a review of these estimates.’

MOTION FOR ADJOURNMENT.

" STATEMENT MADE IN THE SUNDAY VEWS oF THE UNITED STATES OF
AMERICA BREGARDING THE HoLy ProPHET oF Ispam.

Mr, President (The Honourable Sir Abdur Rahim): Notice of motion
for adjournment has been received from Sir Abdul Halim Ghuznavi. He
wishes to ‘‘make a motion for an adjournment of the business of the
Assembly for the purposes of discussing a definite matter of urgent public
‘importance, namely, the failure of the Government of Tndia to lodge an

effective protest agairst the statement made in the Sunday News of the
United States of America to the effect that ‘the character of the blood-
+thirsty monster Hitler is to be compared not to Napoleon but to Mohammad
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as the latter wanted to subject mankind to the domination of & few indivi-
duals and Hitler desires to do the same’, thereby offering 'a~deliberate-
and gross insult to the memory of the Holy Prophet of Islam, the purest.
human being that ever lived, bringing the Holy Faith of Islam inlo con-

tempt and wounding the dearest and most sacred sentiments of millions.
of Muslims"’. ' '

This motion requires the consent of the Governor General which I am
informed has been granted. Is there any objection?

Mr. O. K. Oaroe (Secretary, External Affairs Department): No, Sir.

Mr, President (The Honourable Sir Abdur Rahim): The motion will be-
taken up for discussion at four of the clock today, but if the business set

down for today is finished earlier, this motion for adjournmént will be-
taken up then.

ELECTION OF A MEMBER TO THE STANDING COMMITTEE ON:
EMIGRATION. ’

Mr. President (The Honourable Sir Abdur Rahim): I have to inform:
the Assembly that up to 12 Noon on Tuesday, the 4th November. 1941,
the - time fixed for receiving nominations for the election of a Member to
the Standing Committee on Emigration only one nomination was received.

As there is only one vacancy I declare Mr. Ananga Mohan Dam to be duly
elected.

ELECTION OF MEMBERS TO THE DEFENCE CONSULTATIVE:
COMMITTEE.

Mr, President (The Honourable Sir -Abdur Rahim): I have also to-
inform the Assembly that the following Members have been elected to-
serve on the Defence Consultative Committee:

Tieut.-Colonel M. A. Rahman,

Mr. Jamnadas M. Mehta,

Mr. Govind V. Deshmukh,

Mr. L. C. Buss,

Mr. Husenbhai Abdullabhai Laljee, and
Lieut.-Colone] Sir Henry Gidney.

COMMITTEE ON PETITIONS.

Mr. President (The Honourable Sir Abdur Rahim): I have also to an-
nounce that under sub-order (1) of Standing Order 80 of the Legislative-
Assembly Standing Orders the following Honourable Members will form.
the Committee on Petitions, namely:

Sardar Sant Singh,

Mr. L. C. Buss,
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Sir Abdul Halim Ghuznavi, and
Mr. N. M. Joshi.

According to the provision of the same Standing Order the Deputy Presi--
ant will be the Chairman of the Committee.

THE MADRAS PORT TRUST (AMENDMENT) BILL.
PRESENTATION OF THE RREPORT OF THE SELECT COMMITTEE.
The Honourable Sir Andrew Olow (Member for Railways and Commu-

nications): Sir, I present the Report of the Select Committee on the Bill'
to alter the constitution of the Board of Trustees of the Port of Madras.

THE ALIGARH MUSLIM UNIVERSITY (AMENDMENT) BILL.

The Honourable Mr. N. R. Satker (Member for Education, Health and
Lands): Sir, I beg to move for leave to introduce a Bill further to amend’
the Aligarh Muslim University Act, 1920, for a certain purpose.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

““That leave be granted to introduce, a Bill further to amend the Aligarh Mualim»
‘University Act, 1920, for a certain purpose.’

The motion was adopted.
The Honourable Mr. N. R. Sarker: Sir, I introduce the Bill.

THE MINES MATERNITY BENEFIT BILL.

Mr. H. C. Prior (Laboﬁr' Secretary): Sir, I move:

“That the Bill to regulate the employment of women in: mines for a certain-
period before and after childbirth and to provide for payment of maternity bemefit to-
them be taken into consideration.”

I do not think there is anvbody in this House who will abject to the
principle behind this Bill, and I hope that the Labour Department will
not be aceused by my Honourable friend, Mr. Joshi, on this occasion, of
only dealing with minor points with regard to labour legislation, because
T think it is a matter of very great importance that the maternity lagisla-
tion which has already been extended to factories by most provinces should
be extended by the Central Government to mines. There may be a feeling
that there is likely to be little use for thig Bill and that with the exclusion-
of women from underground work in mines in 1987 there are now very
few women still employed in mines. But that is not really the case.
There are still some fifty thousand women employed in mines of whom
twenty-three thousand are in coal mines and the rest, i.e., 27,000, are
in other mines. The matter of extending maternity benefit to them was
considered by the Whitley Commission and at that time there was a feeling
that possibly the number of cases in which the maternity benefit would be
required would be so small that it would be perfectly unnecessary to
extend the legislation to mines. But since then I think the position has
to some extent altered. -At that time there was a habit, particularly in
the coal fields, of women returning to the villages for the purposes of
confinement; but now owing, I am glad to say, to the improvement of
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[Mr. H. C. Prior.]

. maternity welfare work in the coalfields, that habit lias'to some extent been
. reduced; and a8 number of women now remain in the coal fields and will
undoubtedly benefit by any maternity benefits that are given o them.
‘ The International Labour Convention provides that the benefit must be
sufficient for the full and healthy maintenance of the mother and the child;
- and that is the reason why Government in this Bill have included a sta-
tutory provision of eight annas a day for benefit because they fee] it is
necessary that even if women are paid a sum considerably less than that,
- the sum to be paid to them as maternity benefit must be sufficient for the
- full ‘and healthy maintenance of the mother and the child. And T hope

: that every one in this House will agree with this principle.
8ir, I do not think I need say anything more on the principle underlying

- this Bill. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

““That the Bill to regulate the employment of women in mines for a certain
‘period before and after childbirth and to provide for payment of maternity benefit to
them be takem into consideration.’

Sardar Sant Singh (West Punjab : Sikh) : Sir, this is « welcome measure
and fills up a gap which was necessary to be filled in in the interest of
the heslth of the women labourers. If there is any criticism to offer, it is

- that it has been delayed more than it ought to have been. In this con-
nection, one point which I want to be cleared further is whether this Bill
" includes cases of thore women who are confined on account of premature
miscarriage or abortion, because this Bill does not contain any reference
- to that state of physical health. As to the conditions relating to the
. notice of the delivery and the examination, if there is any dispute baiween
the manager and the giver of the notice, that is provided for very well.
But if a woman is suddenly taken ill and is confined, it is not provided
- whether any benefit wili be conferred as contemplated in this legislation.
"1 should like the Honcurable Member to kindly let this House know
- whether such cases will be cared for or not.

The second poiut which, in this general discussion, I want to bring. to
- the notice of the Hcnourable Member is about the various notices of
amendment that have been given by my Honourable friend, Mr. Joshi.
"I think the Honourable Member knows the custom of this country under
- which women are kept in bed for 40 days after confinement and they are
not allowed to come out in the open within that period. My friend, Mr.
© Sivaraj, shakes his head: I do not know about Madras, but I know thie
- custom prevails in the Punjab and I believe also in the Central Provinces.
My Honourable friend, Mr. Deshmukh, agrees with me and says that there
- is a ceremony performed after 40 days after which only women are sllowed
- to come out. The amendments given notice of by my Honourable friend,
Mr. Joshi, contemplate that a similar period should elapse before they
return to their work. I hope the Honourable Member will consider the
« custom in thz country when dealing with these amendments.

Mr, N. M. Joshi (Nominated Non-Official): Sir, the Honourable the

" Mover said in his speech that at least in this matter I shall not regard
the Government of India as dealing with a minor subject. Sir, the suh-
- ject-matter of this Bill is one of importance; I have no doubt tkat the
payment of maternity benefit is a matter of very great importance. But
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it is my unfortunate duty to say that the action taken by the Govern-
ment of India is not adequate even as regards their treatment of the
subject of payment of maternity benefit to industrial workers. This Bill
deals with the payment of maternity benefit to women working m mines.
But in India there are still women working in factories in some provinces
who do not get maternity benefit, e.g., the Punjab and Bihar,—I do not
¥now sbout Orissa. If the Government of Indis have to deal with this
subject they should have brought forward & Bill which would also apply
to0 women working in factories.

Then, Bir, hesides factories and mines there are other industries which
may not be as well organized as these industries but still in which women
are working in large numbers and the Government of India should have
brought forward some measure by which women working in those indus:
tries would get the benefit of maternity benefit legislation.  Take for
instance women working on plantations in Madras. In Madrag women
working in factories get the advantage of maternity benefit but women work-
ing on plantations in Madras do not get the benefit of any such legislation.
I would, therefore, suggest to the Government of India that instead of
dealing with this matter in this half-hearted manner they should dea! with
it in a 1ore thorough manner. However, Sir, as the Bill has cowne befoge
the Legislature, I do not oppose it.

Then, Sir, my Honourable friend, Sardar Sant Singh, pointed cut a
<custom in this country that a woman who is confined should not go
out for 40 days. I entirely agree with him and I think the Legislature
must deal with these difficulties and it is for that reason that I have sug-
gested a numhber of amendments to modify the scheme of the Government
of India 8o thdt women should get maternity benefit not for one menth
before child-birth and one month after but for six weeks before and six
weeks affer in which case 40 days difficulty will be removed. There are
other reasons too why maternity benefit should be paid for six weeks and
not only for one month but I shall deal with that subject later on. Sir,
1 support the motion that the Bill be taken into consideration.

Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muhammadan
‘Rural): 8ir, I also wish to say a few words on this Bill before it is con-
sidered clause by clause, I think it is a move in the right direction and
the amendments which have been suggested only go to improve it further
A reference was made by my Honourable friend, Bardar 8ant Singh, to a
custom in his part of India which, T am glad to say, prevailg also in my
part and I will explain the schedule of that custom. After a confinement,
women cannot toueh any water up to 21 days which is open wo the rest
of the family lest they might catch cold, Between 21 days and 4C days
they cannot work for domestic purposes; they must completely rest,
although they can touch water but otherwise they must rest completely.
Between 40 davs and 60 days they are still not allowed to do any sericus
hard work. Therefore, as a matter of fact the custom in my part of the
country is that a woman who has been delivered of a child is for two
months to be considered as s person whose health requires careful and
delicate attention. Thig fBill, therefore, proceeds in the right direction
and the amendments which we have tabled are also worthy of acceptance
by Government.

There is one thing to which I would invite attention. When an
“illiterate woman goes on authorised leave for confinement, the assistance

B
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which she gets is very primitive and might be harmful. We know it too
well; The Bombay Municipality provides free maternity homes for the
poor and I think this Bill would have done better if it had imposed on
the employers themselves the obligation to provide maternity focililies
instead of giving eigh. annas only, and I hope employers will become
enlightened enough not merely to allow this Bill to pass as a move in
the right direction but to provide their women employees with modern
iraproved medical aid before and after confinement which will 'prevent
them from falling into the hands of illiterate, and unqualified Dais who
spoil their health more than they improve it. The death rate among the
infants will then be reduced. The death rate among these women them-
selves will also be reduced if they are given more modern treatment
during confinement and before confinement than merely a maternity benefit
of eight annas. There is in Bombay a very well-known gentleman, Sir
Mangaldas Mehta, who has devoted practically & lifetime and with high
medical qualifications to the service of women and children and he tells
us very often both in the Corporation and outside that antenatal treat-
ment of women is more helpful than anything that you may do later on;
1 hope this relief by Government will pave the way to the employers
giving these women the kind of assistance contemplated by Sir Mangaldas.
Mehta, viz., antenatal and postnatal treatment.

Mr. O. O. Miller (Bengal: European): On behalf of the Furopear
Group in this House and all the Europeans of the business community
I rise to suppori this Bill. The principles of the Bill are that a woman
who is an established employee of a mines management should, at the
time of giving birth, not be subject to worries and anxieties on the questior
of possiple loss of employment and possible loss of salary. With these
principles we entirely agree and we give our whole-hearted support.

Mr. H. 0. Prior* Sir, I thank all those Honourable Members who have
spoken in support of the principles of the Bill and I will try to deal with
same of the points which were raised by them. First of all, my Honour-
able friend, Sarda: Sant Singh, raised the question of whether the benefiv
would be paid in the case of premature delivery. So far as I under-
stand the scope of the Bill, it provides for a notice to be given either
orally or in writing by the expectant mother to say that she expects to be
confincd within a period of one month. In that case she can absant her-
self from work. The Bill also provides under section 5 that whers any
woman is confined she ecan then draw benefit for the four weeks before

and the four weeke after. This should meet the point raised bv my
Honourable friend. o

- The second point which he raised was in ccnnection with the j.eriod
for which benefit should be given after deliverv and he referred to customy
of the country, which was also referred to by Mr. Jamnadas Mehta. that
n woman i< not allowed to leave her bed for a period of 40 days after
delivery. With that point, I think, it will be more convenient to deal
when my Honoursble friend, Mr. Joshi, moves his amendments, and T
should prefer to leave it at that for the time being.

«... Mr. Joshi referred to the absence in certain proviuces of legislation deal-
ing with maternity benefits in factories. -He was right, I think, in saying
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that therc is no such legislation in the Punjab, in Bihar or in Orissa;
and I feel sure that the Governments of those provinces, when they see
his remarks, will consider whether it is necessary for them to reconsider
again the advisability of introducing maternity benefit legislation in regard
to factories in those provinces . . . .

Mr. N, M, Joghi: What will the Government of India do?

Mr, H. C. Prior: The Government of India will also watch the matter
and if they find it necessary to take action, will, in due course, take
such aection ... ..

Lieut.-Golonel Sir Henry Gidney (Nominated Non-Official) I dc not
quite follow the Hounourable Member there.

Mr. H. 0. Prior: I was asked what the Central Government will do;
and I said that they will watch the matter and if they find it vecessary
to take action they will do so. :

Lieut.-Colonel Sir Eeﬁry @idney: Individual cases or collectiveiy?

Mr. H, C. Prior: It will possibly be difficult to take action in indivi-
dual cases; and the Central Government may, if they find it necessary,
have to produce some form of a collective Act which may bave effect
in those provinces in which legislation has not been undertaken.

Then, there was the point raised by Mr. Jamnadas Mehta that we
would have b8¢n better advised not to provide maternity benefit but
to impose on employers the obligation to provide qualified assistarce.
Though we recognise the great need for quslified assistance in these
matters, we feel that it is necessary to provide in the first instance for
benefit and to do what we can and the provinces can to increase the
qualified assistance, and I think the present position regarding qualified
assistance does show that considerable progress has been made in the
last few years; and an amendment which Mr. Joshi will move siibse-
quently will, I think, also give me an opportunity of dealing a little bit
more ir detail with the point that has been raised. At the present
moment, all I can is that we consider that maternity benefit is a better
proposition than compulsory provision for qualified assistance.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

. “That the Bill to regulate the employment of women in mines for a certain
period before and after childbirth and to provide for payment of maternity benefit to
them be taken into consideration.”

The motion was adopted.

Clause 2 was added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
““That clause 3 stand part of the Bill.”

Mr. N. M. Joshi: Sir, I move:

. “7That in clause 3 of the Bill, for the word ‘four’ the word ‘lix"i:e substituted.”
B2
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This clause makes it illegal for an employer to employ & Woman in
‘8 mine within four weeks from her delivery. My amendment is that this
period of four weeks should be increased to six weeks. In the first place
I feel that a woman will not be capable of doing her regular work long
before the short period of a month. That period should be increased. My
Honourable friend, Sardar Sant Singh, has already told us about the
custom in his part of the country; I think the custom is a good custom.
This custom may be confined to India. But the idea that the period of
Bix weeks is necessary in order to enable the woman to recoup her health
is not confined only to India. The period of six weeks is considered
o be the right period by international opinion on this subject.
"This subject of the period was considered along with the question of
amaternity benefit in an international conference held at Washington more
#than twenty years ago, and even at that time it was considered that a
-woman should have complete rest for six weeks before and six weeks after
~confinement, and during that period the woman should receive maternity
denefit also and her employment should be made illegal.

1 do not know why the Government of India should have selected
4he period of one month, except for the reason that some of the Pro-
Vinelal Governments in India have fixed that period of one month. If
‘you ask me why the Local Governments have fixed that period, I do not
know, except perbaps that the Provincial Governments and sorsetimes
the Government of India too make it their special business to show to
the world that India is a backward country. Otherwise I cannot see
sny other reason. If women are given maternity benefit for six weeks
before snd after, it is not going to put a very great burden upon the
employer. The burden is extremely small and, therefore, ordinarily, you
expzct the Provincial Governments and the Government of India to
follow the international convention. But they in their wisdom--I mean
the Provincial Governments—thought it should be one month; and when
the Government of India is going to take up that question, it seemed
to me that they wanted to follow the Provincial Governments. I feel
that they should have followed the international convention instead of
the provincial convention . .

Lieut.-Colonel Sir Henry Gidney: Where was it 'passed?

Mr. N, M. Joshi: At Washington, twenty years ago; and many
countries have rstified that convention, so that the practice prevailg in
many countries. I would like the Government of India in this matter
to take courage in both hands. The burden on the industry is extremely
small. I am cquitc sure the Honourable the Mover of the Bill will agree
with me that the burden of increasing the period from one month to
six weeks will be negligible, infinitesimally small; and, therefore, there
is no reason why we should not follow the international practice. Sir,
there is only one reason which seems to me to have induced the Govern-
ment to put down one month. I have made some mention of it in my
speech on another Bill during this Session. The Government ¢f India
and the Provincial Governments are a sort of trade union to prevent any
progressive action being taken. If the Provincial Governments take a
sort of less progressive attitude, the Government of India feel that it
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will be wrong for them to take a progressive attitude and they go on
being trade union reactionaries. I would like the Government of India
to give up this attitude. Trade unionism is a good thing but not for
doing wrong things. If you have a trade union for doing a good thing,
then it is good. But if you form a trade union for doing unprogressive
things, I think it is & wrong thing altogether. The Government of India
should take steps to show that they are progressive and that they are
going to be in line with the international world. If they do so, they
will be inducing the Local Governments to come in line with the inter-
national . world. Unfortunately, what is happening is that both the
Provincial Governments and the Government of India vie with each other
to pull down each other, instead of having a sort of rivalry to push each
other forward. I would suggest to the Government of India to accept
my amendmen! and come into line with the international world. I have
no doubt in my mind that the Honourable Member will agree with me
that the burden will be extremely small and will not be felt by anybody.
It is also necessary to give some respect to the customs of the country
which have been referred to by my friend, Sardar Sant Singh. I hope,
Sir, the Government of India will accept my amendment.

Mr. President (The Honourable Sir Abdur Rahim): Amendment
wmoved :
“That in clause 3 of the Bill, for the word ‘four’ the word ‘six’ be substituted.’’

Lieut.-Colonel Sir Henry @idney: Sir, speaking on behalf of my Party,
I feel we should congratulate Mr. Joshi on this great victory of his,—at
least T hope 88, and for which he has fought so strenuously. Ever since
I have known him in the House since its inception he has devoted his time
to the improvement and amelioration of the recognised hardships of men
and women labourers, and this Bill is a mnuch needed reform. The clause
Mr. Joshi is speaking on with his amendment to it is one that has iy
sympathy, and I give it my support.  Sir, the question of increasing tic
period of rest after labour from four to six weeks has much to commend
iteelf to our attention. Tt is for building up with adeguate rest the
constitution of a woman after she has delivered of a child, which, is one
of the most dangerous times for a woman. But there it a part of this
Bill which has not been touched on by Mr. Joshi, and wshich as a medical
man, I feel T must bring to his notice and to the notice of the Honourahle
Member who, I was very pleased to see, is very syrapathetic towards
this Bill. Tt is this. Whilst we are legislating for the protection of
women who are normally pregnant and give birth to a child, we do not
seem to have given any attention to that unfortunat: woman who may,
for occupational or other reasons have a premature labour or abhortion.
That woman is entitled to more care and protecticn and rest than one
who has delivered a fully developed child. After all, the development of a
fully developed child is a natural thing, and nature asserts itself very
rapidly. In my practice of many years, it is not often that one has to
keep the woman in bed for six weeks. It is generally a case of 2} to 3}
weeks, in fact sometimes earlier: but to shorten shis rest is fraught with
danger and may sow the seeds of lifelong trouble.

But, Sir, as we advance in civilization and education, so our reactions

to these things increase, and with the educated and the more civilized
v
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and the more sensitised women, these reactions to child birth are greater
and more rest seems necessary. Whereas with the labouring clssses their
domestic life does not allow rest for six weeks. ~We have only to remember
the—African women who at times go to the fields for work as usual, give
birth to a child, swing the kiddie over on their back and attend to their
usual occupation. But here we have a clause which seeks to increase the
period of rest from four to six weeks. In most cases such an extension of
rest from four to six weeks is necessary—it is exaggerating the situation and
I do not recommend it professionally, but if religious or caste laws demand
it—then give it. I am not here to oppose this amendment, but I am here
to say to Government that if they agree with Mr. Joshi in that the
liability of the employer will not be inereased and the burden will not-be
made heavier, I will certainly ‘support it and support it with this proviso,
that Government should give attention to the condition of those unfortunate
women who, in dangerous callings in life, mainly, have had abort.lon or
premature labour because I feel that it is that class of woman who should
be given greater attention than the woman who has given birth to a normal
developed child. 8ir, I support this amendment with this: reservation.-

Mr. Lalchand Navalral (Sind | Non-Muhammadan Rural) < Bir;" after
what my friend, Sir Henry Gidney, has said, I think he feels that women'
after child birth should be given rest for 8} weeks. But then that may
be with regard to Anglo-Indian women

Lieut.-Oolonel Sir Henry Girmey: I think that remark is most objec-
tionable. T take strong exception to it. = Why should the Honoursable
Member bring the question of Anglo-Indian women into this discussion?

Mr. Lalchand Navalrai: I did not mean anything thereby.
Lieut.-Oolonel 8ir Henry Gidney: Don't say it then.

Mr. Lalchand Navalrai: What I say is that my friend means rest should

be given for 3} weeks after child birth, and, perhaps, he means it for
Anglo-Indian women.

Lieut.-Oolonel Sir Henry @idney: I take objection to it.

Mr. President (The Honourable Sir Abdur Rahim): What is the point
that the Honourable Member is objecting to?

Mr. Lalchand Navalrai: T said he might be thinking of having treated
certain Anglo-Tndian women and from that he quotes his experience.

Lieut.-Colonel Sir Henery Gidney: No, Sir. May I rise to a point of
explanation? What he said was,—the Reporter will support me or not,—
“What Colonel Gidney talked about” 3} weeks rest may be for Anglo-
Indian women. My friend has no business to talk about them.

Mr. President (The Honourable Sir Abdur Rahim): As objection has

been taken to an expression like that, I think the Honourable Member
bhould withdraw it. v
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Mr. Lalchand Navalrai: No insult was intended. 1 only wished to
bring to the notice of the House . . . . . .

Lient.-Oolonel Sir Henry Gidney: Then withdraw it.

Mr. President (The Honourable Sir Abdur Rahim): The Honouruble
Member should withdraw it. '

Mr. Lalchand Navalral: Yes, I withdraw it. I only said that it might
be his experience. '

Now, Sir, it has been brought to the notice of the House the custom
which exists in the Central Provinces, the Punjab and the United Pro-
vinces, and even in Sind rest for 40 days has to be observed befoge. a. warhan
is allowed to work. It is called Chali ho, which means that the woman
must remain indoors: and not work for 40 days. Thersftre, ‘I Feel that
when we are enacting this measure, salutary as it is, we should not do
things partially, but we should follow the practice that 'has existed in
india for a long time. Now, clause 3 says that the period of rest should
be four weeks following theé day from which 8 woman has.given birth to a
child. . Now, this kind of rest is specially necessary for women who are
working in mines because it will enable them time to recoup their heulth
spd strength. In mines the work is very hard, and in order that a
woman after child birth and sufficient rest may be able to work better, it
I8 necessary that she should be given more time to recoup herself.  Sir.
1 support the suggestion to extend the period from four to six weeks.

Maulvi Abdur Rasheed Chaudhuty (Assam : Muhammadan): 8ir, in
supporting this amendment I should say that the period of rest required
after child birth in many of our factories in Assam is 45 days. Our
managers don’t give any work to women under these circumstances for at
least a week before delivery and also for another 30 or 40 days after
delivery. I would have liked it if the amendment were such as to cover
about a week before delivery and about five weeks after delivery, because
that would have been in accordance with the practice in factories in our
province. However, as the amendment is not of that nature, I support
1t as it is, because in practice no work is given to women after child birth
for five or six weeks in Assam. 8ir, I support this amendment.

Mr. H. 0. Prior: While I quite agree with Mr. Joshi that at Washington
12 Noox in 1919 the International T.abour Office passed a convention
=" dealing with this subject and in that convenlion they sggested
that the period after child-birth during which women should not be em-
ployed should be six weeks, T think that he is perhaps over-optimistin as to
how many nations have actuallv ratified that convention as the passing of a
convention does not necessarily mean its general ratification. T have here
certain statements, and actually some sixteen nations in all have ratified that
convention. They include Argentina, Brazil, Bulgaria, Chile, Columbia,
Cuba, Germany, Greece, Hungary, Luxemburg, Nicraguay, Rumania,
Spain, Uruguay and Yugo-Slavia. They have fuily ratified the conven-
tion. I have here—I can read if Honourable Members would like to
listen, but I feel they would not,—statements from all the nations show-
ing to what extent this six weeks period has been followed in other
countries. There are, I may say, 8 very considerable number of eountries
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that have introduced maternity legislation, who have not in this matter
gone so far as the Government of India propose to do but have reduced the
period even below the four weeks which we propose. I do not want to
rely on the trade unionism between the Government of India and.the Pro-
vincial Governments to which Mr Joshi has rather picturesquely referred.
I deny that such trade unionism exists. ~We are not here to play one off
against the other, but I do think that the Government of India would take
on themselves a very serious responsibility if in introducing this Bill and
taking a first step in regard to mines they went further than the provinces
have already gone in regard to factories.

Mr. N. M, Joshi: What else than trade unionism?

Mr. H. 0. Prior: I do not think. that is trade unionism. We have to
feel our way somewhat carefully. . We know, I think, that if we in follow-
ing the provinces are accused of trade unionism, the trade unionists them-
selves would at once come back on us. and if we increase the period to
six weeks they would go in for an increase in the Factories Act, and we

hn:e to consider whether such increase in the Factories Act is justifiable or
not.

At this point I think T ought to go into the history of how this Bill has
been arrived at. I did not mention it in my opening speech because I
think it is fairly well-known to most Members of this House. We have
had this Bill m-ler consideration for a very long time. We have consulted
employers’ representatives, and employees’ representatives. We have
consulted Provincial Governments and we have considered $he matter at a
Conference of Labour Ministers of the various provinces, and we are satis-
fied that the Bill as it has been introduced is materially the best Bill that
we can produce at the present time. A good deal of mention has beerr
made of various customs relating to the periods during which women
remain in bed after ccnfinement. I am afraid I am no expert on that.
But T think it is necessary for the House to remember what type of women
are ordinarily employed in mines. @ You have to remember that, if this
amendment is accepted, you entirely forbid the employment of a womam
for a period of six weeks after confinement. S8he is not allowed to, she
is not given any option,—you take that option entirely away from her.
Are you certain with regard to the various classes of women who are em-
ployed in mines throughout India it is justifiable to deprive them of the
right to work and ask them to be content with eight annas a day? I do
not know whether this House would be justified in taking a decision of

that nature without further enquiry than we have had time to make sincer
the amendment was introduced.

Mr. Pregident (The Honourable Sir Abdur Rehim): The Question is :

‘“That in clause 3 of the Bill, for the word ‘four’ the word ‘six’ be substituted.”
The motion was negatived.

Mr. President (The Homnourable Sir Abdur Rahim): The Question is =
“That clawse 3 stand part of the Bill.”
The motion was adopted.

Clause 8 was added to the Bill.
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Mr. President (The Honourable Sir Abdur Rahim): The Question is :
“That clause 4 stand part of the Bill.”

Mr. N. M. Joshi: I beg to move :

“That in sub-clause (2) of clause 4 of the Bill, for the word ‘four’ the word ‘six™
be substituted.” '

_ Mr. President (The Honourable Sir Abdur Rahim) : It is quite the same-

.

Mr. N. M. Joshi: This Bill proposes that before confinement a woman:
can take rest for four weeks. I propose that she should have rest and’
guthorised leave of absence for six weeks. (After a pause) I have moved
a wrong amendment. I should have moved No. 8. I beg to move :

“Tha,@ in sub-clause (I) of clause 4 of the Bill, for the words ‘one month’, wher—
ever they occur, the words ‘six weeks’ be substituted.’

Mr. President (The Honourable Sir Abdur Rahim) : Even then is it not-
the same question?

Mr. N. M. Joshi: That clause dealt with making the employment of
women after confinement illegal, This clause deals with permission
remain absent six weeks before confinement. :

Mr. President (The Honourable Sir Abdur Rahim) : If you wish to press
the matter, you can. Perhaps there is some difference between the two:
amendments.,

Mr. N. M, Joshi: I am not going to make a long speech. I shall’
simply touch on one or two points raised in the discussion. =My Honour-
able friend, Sir Henry Gidney, referred to the fact that we are not dealing
with absence caused after abortion.. I think that the Gcvernment of
India should consider this question seriously and bring forward an amend-
ment in the other House when the Bill goes there for consideration.

Mr. President (The Honourable Sir* Abdur Rahim): That is ancther-
matter.

Mr. N. M. Joshi: Yes, that is a different matter altogather.

As regards this amendment I cannot say I have got much hope that the
Government of India would do the right thing. They somehow feel that.
they would be taking a very great responsibility if they fixed a different
period from the period fixed by Local Governments. I would like the
Honourable Member to tell me one thing. How is this vicious circle to
be broken. The Government of India tell us that certain reactionary or-
less progressive practices are being followed by the Provincial Government
and, therefore, they cannot go further. The Provincial Government may
say that the Central Government have legislated and fixed one month and,
therefore, they cannot take any step forward. ~Ministers from the dxﬁ'erent.
provinces do come to Delhi to hold conferences onm labour matters. They
came here twice up to this time and I find that no concerted action has:
taken place up to this time. I quite realise that in India we have different-
provinces and we have & Central Government. But, unfortunately, that:

!
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Central Government is not a Government which has confidence in itself.
It always feels that the Central Government can only go as far as the
‘provinces can push them.

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
"Member is repeating his arguments.

Mr. N. M. Joshi: My point is that we do not make any progress on
account of this difficulty. Each Provincial Government and the Central
Government are pulling each other backwards apd the only thing now to
«do it to take concerted action forward. Unfortunately they refuse to co-
-gperate with each other and fake concerted action. It is quite possible that
they can move forward if they will take concerted action together but they
refuse to do it. They met for two years successively. The provincial
Tepresentatives came here and met esch other and had some eatertainment
but no action has yet resulted. I would, fherefore, suggest to the Gov-
-ernment of India and to the Local Governments : oW s

L TS fs

The Honourahle Mr. M. S. Aney (Leader of the House) : You ckmiﬁlain
“that there was no concerted action. But was there coneerted opinion'®

Mr. N. M. Joshi: That is my complaint and the Leader .of the House
"has given expression to that complsint. There is a regular conspiracy
‘between the Provincial Governments and the Central Government nof to
“take any action. I, therefore, suggest to the Legislative Assembly which
“is my court of appeal, that they should take courage in thgir hands and
support my amendment. Let us go to the lobby and show to the Gov-
-ernment that at least a good number of members of the Assembly consider
-that this conspiracy is a very wrong conspiracy and must be ended.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in sub-clause (I) of clause 4 of the Bill, for the words ‘one month’, wher-
-ever they occur, the words ‘six weeks’ be substituted.”

Lieut.-Oolone] Sir Henry Gidmey: As a medical man I am very tolerant
and very sympathetic towards these necessary ameliorations to the labour-
-ers, man or woman, that Mr. Joshi desires and I am mindful of the
-statement made by the Honourable Member regarding the various countries
“that follow the International Law; hut he might have cut short that list
of countries and said ‘progressive or the new Germany’ with its new
Kulture. Sir it is strange but true that the German culture is spelt with a
K—Kulture—and not with a C—Culture—and why? Because England
possesses control of all the C’s (seas). TLet me be more serious—here we
have an amendment moved by my friend, Mr. Joshi, which has my sym-
pathy, but T wonder if the practical and materialistic aspects of this ques-
tion have ever struck him. By this amendment he seeks to give there
women six weeks absence from work and relief from work before and
after the birth of a child—six weeks non-co-cperation if I may say so.
*That means to say that that woman, who may be half the bread winner of
“the house, is deprived of three months of pay.

Mr. N. M. Joshi: No, Sir, she should be paid.

!
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_Lieut.-Oolonel Sir Henry Gidney: You cannot get Factories, Firms,
Mills, ete. to give an employee twelve months pay for nine months work,
except as is given to school teachers. Remembey these super and other
taxes firms have to pay their shareholders, they have to maintain their
companies at a high cost today. Let us be tolerant and sympathetic but
do not let us overstep the line, and, in our magnanimity, indulge i extra-
vagances. Six weeks before is rather a tall arder. As a medical man J¥
have had to deal with hundreds of factories in Eastern Bengal and I can
assure this Honourable House that I have not known of an Indian woman
wanting leave of absence for as many as six weeks before and after labour.
Further: In the second proviso of this clause it is stated:

“Provided that the manager may, on undertaking to defray the cost of such
examination, require the wuman to be examined by a qualified medical practitioner
or midwife, and, if t}m.wom_m_ rpfuaeg to _;alubn;it. to sych q;s;ninat-i_m, et‘c.,‘ ete.”

There is just one little point on which I should like to remark and I
think:ib is germane to the issue.before the House. The position is this.
If a factory or a mill or a business concern employs a doctor, a midwife or
a lady doctor, I think their employees should make use of such, free skilled
medical sdvice and relief and not encourgge resort to unskilled quacks,
especially the unqualified septic dhai. If this is not insisted on the firm
would have to pay for the medical attendance of an outside doctor as 18 8o
frequently resorted to by railways and other big employers of labour and
which is never done. .

Mr. H. O. Prior: I am glad that I have got Mr. Joshi away from trade
unionism into conspiracy but I deny even conspiracy. There is no conspiracy
between the Central Government and the Provincial Government in this
matter and I think that if Mr. Joshi studies the various Acts that have
been passed dealing with labour matters in the Central Legislature in
recent years he will find reason to feel that his accusation against us in
veally incorrect. We all of us progress. Mr. Joshi himself as & member
of the Whitley Commission was quite satisfied with four weeks before and
four weeks after. That is ten years ago.

Mr. N. M. Joshi: I have progressed. You have not. That is the
trouble.

Mr. H. 0. Prior: He was himself a party to a report in which there 1s s
recommendation that the legislation was not yet necessary in the case ?f
mines. Well, Sir, we have progressed in that we are now extending this
legislation to mines and who knows we may at a later stage progress to the
extent of accepting six weeks instead of four weeks. For the present,
after the careful consideration which we have given to this Bill. we think

that we must stick to the period of four weeks.

The Honourable Mr. M. S. Aney: While reading this proviso. it striker
me that a manager is given the right of asking a woman to submit herself
to an examination by a medical practitioner or midwife and if she refuses,
the manager may refuse permission. Now, I want to know whether a
woman would not be justified in refusing to submit herself to an examin-
ation if the medical practitioner be not a woman but a man. Instructions
will have to be issued under this Act o see that the Manager-insisté upon

1
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a medical examinstion only by a midwife or woman doctor. Otherwise
there will be difficulty.

Mr. H. O. Prior: I noticed myself the point which has been raised by
the Honourable the Leader of the House and we will consider the matter
with a view to producing an amendment in the Council of State.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in sub-clause (I) of clause 4 of the Bill, for the words ‘one month’, wher-
ever they occur, the words ‘six weeks’ be substituted.”

The motion was negatived.
Mr. N. M. Joshi: Sir, I do not want to move No. 4.

Mr. Pregident (The Honourable 8ir Abdur Rahim): The question is:
“That clause 4 stand part of the Bill.”
The motion was adopted.

Clause 4 ¥as added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
¢ That clause 5 stand part of the Bill *,

Mr. N. M. Joghi: Sir, I move:
“That in clause 5 of the Bill, for the word ‘nine’ the word ‘six’ be substituted.’”

This clause among other ‘things provides that a woman in order to be
eligible for maternity benefit must work in a mine for nine months. I am
proposing that a woman should become eligible for maternity benefit even
if she works for six months. I think six months period is quite sufficient
and we need not insist upon a woman working in that bmine for nine
months. The amendment is a very simple one and I hope the Govern-
ment will accept it.

Mr. President (The Honourable Sir Abdur Rahim): Amendment
moved:

““That in clause 5 of the Bill, for the word ‘nine’ the word ‘six’ be substituted.””

Mr. N. M. Joghi: Sir, I should have said one word more. This period
of six months has been fixed in the Maternity Benefit legislation of the
United Provinces. That was done during the Congress Government and

I would suggest that the Government of India should not lag behind the
onaress Government.

Mr. C. C. Miller: Sir, I am sorry to oppose the amendment moved by
my Honourable friend, Mr. Joshi. I find that his arguments for the six
months period are unimpressive whereas there is the excellent argument
for the niné months period, which, incidentally, is also the period of em-
ployment in the recently passed Bengal Maternity Act.

Mr, N. M. Joghi: Follow the United Provinces Act.
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Mr. 0. C. Miller: I will follow the Bengal Act. The reason simply is
that nine months is a period of employment and it is hardly fair to expect
an employer to employ & woman who may shortly be going to have a child
and who is employed simaply for the purpose of obtaining the maternity
benefit. I think that is the whole reason of the nine months period and
for that reason I must oppose the amendment.

Lieut.-Oolonel Sir Henry Gidney: Sir, again the spirit of tolerance
pervades me. We have been asked that we should choose between the
Acts of the United Provinces and Bengal. It is an old saying: ‘‘What
Bengal thinks today, India does tomorrow.’’ May I say: ‘“What Fazlul
Hagq says today, the Muslim League does not do tomorrow...... "

Mr. President (The Honourable Sir Abdur Rahim): I think the Honour-
able Member had better leave out the names.

Lijeut.-Oolonel Sir Henry Gidney: But let us take the practical and
material view of this Bill. Mr. Joshi’s amendment indicates that 8 woman
who is enceinte must be allowed absence from work for six weeks before
her child is born with an allowance of eight annas a day. Now, Sir, I do
think that is carrying it a little too far. I did not know that Mr. Joshi had
such sympathy for these people, but I can quite realise how saturated he
must be with a spirit of charity. Whilst I agree that anything we can do
for these women labourers we should do for the benefit, but let this be

done within reasonable and practical limits.
[

Mr. H. O. Prior: Sir, though I recognise the force of the arguments
produced by Mr. Miller, I still think that it is rather unlikely that a woman
in order to get four weeks benefit before and after confinement, wop]d
deliberately come and work for a period of six months in a mine. I think
we are all rather concerned with the difficulty that a woman may have to
prove her continuous employment for a period of nine months. Ir good
concerns undoubtedly she may be able to do so. In less good concerns,
she may find more difficulty. In concerns which do not keep up
their books properly, she may find it very difficult to dispute an entry
in those books which shows that seven months ago she was absen't for some
four or five days. The period of nine months was the one Whlc}.l, af'i',er
consideration, we thought was a satisfactory period, but on cor_lsldgratlon
of the amendment now brought forward by Me. Joshi we are inclined to
agree that six months may prove to be the better. We are, therefore,

prepared to accept his amendment.

Mr. J. D. Boyle (Bombay: European): May I ssk & question, Sir? Is
it the opinion of the Government that it will be eas’er for a woman to prove
her case after six months than after nine months? That three months will

make all the difference.

Mr. H. 0. Prior: I do not say that it will make sll the difference but it
‘will make some difference and we hope will make a very considerable

amount. .
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Lieut.-Colonel Sir Henry @idney: May I ask a question? Has the
Honourable Member considered the cases in which there has been a mis-
calculation of the date of labour? That often happens. You cannot tell
with any degree of certainty when labour is to fake place. What is going
to happen then? Are you going to continue your benefit ad infinitum
hoping for the day?

Mr. H. C. Prior: We cannot in every case be certain of the period of
employment. We have to do the best we can with the evidence that is
before us.

Mr. President (The Honourable Sir Abdur Rehim): The question is:

“That in clause 5 of the Bill, for the word ‘nine’ the word ‘six’ be substituted.’”

The motion was adopted.

Mr. N, M. Joshi: Sir, I move:

_ “That in clause 5 of the Bill, after the worde ‘eight annas a day’ the words ‘or
at the rate of average dnily: wage on total wages earned during a period of three
months immediately preceding the date on which she gives notice under section 4(1),
whichever is greater’ be inserted.’

Sir, the Bill provides that the amount of maternity benefit should be
eight annas a day. 8ir, I am proposing that in the case of a mining womam
whose average earnings for the month is more than eight annas a day,
she should get her average wage of maternity benefit and it should not be
reduced to eight annas in such a case. Sir, the number of women em-
ployed in mines and whose average wages will go beyond eight annas
& day will be extremely small. Therefore from that point of view there
need be no objection. The Honourable Member who moved this Bill
agreed that the allowances paid to women for helping them during the
period of confinement should be adequate and I am only suggesting there-
fore that those women who are getting more than eight annas a day should
get their full wage and not eight annas which in their case will mean reduced
allowance.. I have already said that my amendment will apply to a very
small number of women and, therefore, there should be no opposition to it.
There is good reason why it should be approved because we are all agreed
that the allowances paid to women should be adequate for their mainten-
ance. Sir, I move.

Mr. President (The Honourable 8ir Abdur Rahim): Amendment moved:

“That in clause 5 of the Bill, after the words ‘eight annas a day’ the words ‘or
at the rate of average daily wage on total wages earmed during a period of three
months immediately preceding the date on which she gives notice under section 4(1),
whichever is greater’ be inserted.”

Lieut.-Oolonel Sir Henry Gidney: Sir, I have only one observation to
make, it might be constructive or it might be destructive as far as this
amendment is concerned. It is this. My Honourable friend, Mr. Joshi,
wants this House to decide on his amendment that a woman should be
given eight annas a day or the average of her wages whichever is greater.
Buppose & woman is earning wages which works out to ten annas or twelve
3;’111&: or more & day, or say ber daily wage is less than eight annas per

em.
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Mr. N. M. Joshi: She should be given the higher average, because my
amendment is ‘whichever is greater’. ‘

Lieut.-Colonel Sir Henry Gidney: You want to have the greater one,.
Government of India always give the ‘‘Lesser’”. Who is going to suffer-
thereby. The employer. Have we any reason or justice to ask him to-
pay this woman more than what she earns?

Mr. N. M, Joghi: No, not more than what she earns.

Lieut.-Oolonel Sir Henry @idney: You read your amendment. You.
urge whichever is greater. Supposing a woman earns Rs. 20 a month and:
her daily average will be more than eight annas. You also expect the
employer to give her eight annas a day even if her daily wage is less.
than eight annas per day.

Mr. N. M, Joshi: Yes, Sir.
Lieut.-Oolonel Sir Henry Gidney: Sir, I cannot support this amendment..

Mr. H. 0. Prior: Sir, I thoroughly agree with my Honourable friend,.
Mr. Joshi, that what we have got to do is to give maternity benefit suffi-
cient for the full and healthy maintenance of the mother and the child, but:
I cannot sgree with him that it makes any difference or that we should’
have to give a larger sum in order to satisfy that criterion if the particular-
wage-earner was drawing a larger sum in wages before that. The amount
that is sufficient for the full and healthy maintenapce of the mother and'
child remains the same whatever the wages drawn by the woman before-
confinement. Sir, we have fixed the rate at eight annas because we
thought that this is the sum that satisfies the obligation of the Interna-
tional Labour Convention. The sum is, we believe, larger .than that drayvn
by = large number of women working in mines, but it is a sum which
satisfies our obligation and that is why we .have proposed it. ’Io..nsk an
employer to pay anything more would be going beyord the eonvention and
doing something which in our opinion would be unnecessary.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That.in clause 5 of the Bill, after the words ‘eight annas a day’ tpe words ‘or
at the rate of average dailv wage on total wages earned durl_ng a period pf three-
months immediately precediﬁg the date on which she gives notice under section 4(1),.

whichever is greater’ be inserted.”

*The motion was negatived.

Mr, N, M. Joshi: Sir, T move:

“That in the Ezplanation to clause 5 of the Bill, after the words ‘periods of”
the words ‘casual absence or’ be inserted.”

Sir, in this clause there is the word ‘continuouslv’ which is a very
mischievous word. Sir, in order that a woman should become eligible for
maternity benefit, she has to show that she has been continuouslv employ-
ed in a mine for six months. Bir, ordinarily. the number of women
employed in mines who generally come from village round sbout the mines

'
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have to remain absent on many occasions, and this ‘continuous’ employ-
ment will be a great obstacle in the way of a woman getting maternity
benefit. Sir, if this word ‘continuously’ is very strictly interpreted, then,
in my humble judgment no woman will become eligible for the benefit.
But the Government of India have introduced an Explanation to this
Clause, interpreting the word ‘continuously’. The purpose of that explana-
tion is to lay down that ‘‘Periods of authorised absence on account of
illness or leave shall count as employment in determining whether employ-
ment has been continuous’’. If a woman is absent on authorised leave or
on account of illness, then only her absence will not be regarded us break
in her employment. There are cases in which 3 woman may have to remain
absent and may not be able to take leave or the employer may not agree to
amake her absence an authorised absence. Sir, under the Government of
India rules, employees of the Government of India get leave called ‘casual
leave’. I am not suggesting that they always take that casual leave with-
out anybody’s permission, but sometimes they take casual leave. I am
suggesting that these women employed on mines should have some casual
leave. That is if they take leave for a short period, a few times during the
period, that absence should be excused and it should not be regarded as &
break in the continuous service. I hope the Government of India would
accept my suggestion.

Mr. H. 0. Prior: Sir, I should like to speak just at once after that
Taotion, because we would be prepared to accept this amendment if, with
your permission, Sir, Mr. Joshi was allowed to alter the wording of thia
amendment to read: ‘‘For the words ‘casual absence or', the words
“casual absence as defined by rules made under section 15 or’.”

Mr. N. M. Joshi: I have no objection to move the amendment in the
{form in which the Government would accept.

Mr, President (The Honourable Sir Abdur Rshim): The Honourable
Member has already made his speech. He can accept the words.

Mr, N. M. Joshi: I am quite prepared to accept the amendment in the
form suggested by the Government.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That in the Fzplanation to clause 5 of the Bill, after the words ‘periods of’
_the rtxgr;(.is ‘casual absence as defined by the rules made under section 15 or’ be
Nse! o

L 4

Mr. J. D. Boyle: Sir, Mr. Joshi’s amendment as it was originally
moved was totally unacceptable. I take it that the object of the amend-
ment now moved by Mr. Joshi is to give Government time to consider this
matter more carefully before a proper rule is framed. My object in speak-
ing now is to remind Government of one matter. They apparentlv are
taking Mr. Joshi’s word as the gospel on the subject of labour legislation.
He feels difficulty as recards the case of the woman who may be emploved
by what may be described as the dishonest employer; that is to say, the
employer will penalise her and exclude her from the benefit of this mater-
nity benefit because she has been absent either for a few days or even for
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one day and, therefore, interrupted her ¢ontinuous employment. I can
quite see that there is a case to be made out for that and to be safeguarded
against. But I hope Government in framing their rule will also take into
consideration the exact reverse of that. In determining ‘‘casual absence’’
they have to remember that it may very well be that a woman who is only
employed for a few days will claim the benefits under this Bill and that
has to be safeguarded against just as much as against the dishonest
employer. :

Mr. H. 0. Prior: Sir, I agree with all that Mr. Boyle has said and we
will take steps to consider not only the case of what he called the dis-
honest employer but also the case of the dishonest employee. Ang before
we frame these rules,——which, I frankly admit, may create a certain amount
of difficulty. in framing,—we will consult persons interested 'so as to- arrive
at satisfactory rules to deal with the matter. I think the difficulty which
has been brought out by Mr. Joshi is a real difficulty. Attension has been
called to it not only by Mr. Joshi but by the Bombay Textile Inquiry Comn-
mittee. And had we had our attention called to that important item in
the report, we would have included provisions of that kind in our Bill as
originally framed.

‘ I’l‘ President (The Honouré_ble 8ir Abdur Rahim); The question is:
**That in the Ezxplanation to clause 5 of the Bill, after the words ‘periods of’

the words ‘casual absenice as defined by the rules made under section 15 or’ be
inserted.” . ® '

The motion was adopteﬂ.

’ Ir N. M. Joshi: Sir, I move:

“That in the Ezplanation to clause 5 of the Bill, after the word ‘leave’ the words
‘or absence due to playimg off or lockout or strike’ be inserted.’’

Sir, I am being encouraged by the assistance given by the Government
of India in passing the last amendment and in moving this amendment 1
rely upon getting the same assistance from them. My amendment gug-
gests that if a woman working in a mine is absent on account of a lockout
declared by the employer, that at least should not be regarded as absence
or break in the continuous service. What can the poor woman do when
the employer locks her out? Then, Sir, these industrial workers in most
industries have sometimes to go on strikes; otherwise the employers make
no improvement and there is no progress. This absence on account of a
strike should also not be considered as a break.

~ Thirdly, I am referring to the practice of what is called ‘‘playing off”’
in some industries. I am not really aware of the word which is used in
mines, but in the Bombay textile industry the word used is ‘‘playing off’’,
which means that when the employer finds that he has not got sufficient
orders for goods he keeps the factory closed and does not pay the employees
any compensation for their being unemployed.. I have already said that
1 am not really. aware of the practice in mines but if there.is any practice
on the part of the employer to keep the mine clesed. on account of there
not being sufficient  orders for-coal, the absence of the woman in that event
should not be regarded as a break in service.
c
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. The Homourable Mr. M. S. Aney: Where shall we find the meaning of
the phrase ‘‘playing off’’?

Mr. N. M. Joghi: It will be found in some reports of inquiry com-
mittees. I have taken this phrase from some of the reports. For instance,
there is the report of the inquiry commitiee in Bombay over which Justice
Fawcett presided and there has recently been the report of the committee
over which Justice Divetia presided. = Both these reports contain this
phrase ‘‘playing off’”’ and I have explained the meaning of it.

Sir, the Honourable the Mover has said- that as regards casual absence
s attention was not drawn to the report of the Textile Inquiry Com-
nmittee. I am again drawing his attention to that report in order to induce
him to give support to my amendment. . The amendment which I suggest
has the support of the report of that inquiry committee. 8ir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment
moved :

“That in the Ezplanation to clause 5 of the Bill, after the word ‘leave’ the words
‘or absence due to playing off or lockout or strike’ be inserted.”

Lieut.-Colonel Sir Henry @Gidney: Sir, I am one who believes that a
strike strikes the strikers the hardest, and in this amendment Mr. Joshi
attempts to persuade this House to so alter the wording of this Explana-
tion as to incorporate in it benefits to be given to those who are indulging
in ‘“‘playing off”,—people whom he asks Government to play with,—lock-
outs or strikes. Sir, I am not one who favours a strike. I admit that
Government are often stampeded into compromises with strikers. But
strikes are today encapsulated with legislation which prevent them from
receiving any benefits during the strike periods except of course - legal
strikes. And I see no reason why these employees should be safeguarded
to this extent that they should be given a payment or wage whilst they
are ‘‘playing off”’ or on strikes. The employee is a free agent. He is not
bound down to any employer’s ferms and the employee can-work or not
work. In these circumstances I do think Mr. Joshi is stretching his
demands a bit too far when he asks us to accept this amendment. 1 ask
him not to introduce these protective clauses which are nothing else but
an encouragement to lockouts and strikes.

Mr. J. D. Boyle: 8ir, I presume the amendment refers to legal strikes
and illegal lockouts, because I would strongly deprecate payments being
continued during illegal strikes and legal lockouts.

Mr. N. M. Joshi: ] am prepared to accept an amendment that the
word ‘‘legal’’ should be inserted before the word ‘‘strike’’ if the Honour-
sble Member will support me.

Sir Vithal Narayan Chandavarkar (Bombay Millowners’ Association:
Indian Commerce): Sir. I think this question should be considered care-
fully by Government and this House before accepting Mr. Joshi’s amend-
ment. I am speaking from my experience of Bombay. As a result of the
recent enactment of the Trade Disputes Act, we have got precise definitions
of legal lockouts and legal strikes. If the principle underlying Mr. Joshi's
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amendment is accepted, period of absence as a result of an illegal
strike or a legal lockout will not be considered as authorised period of
absence and, I hope, the Government will consider this point. As regards
‘‘playing off’’, we should be very careful because there should be a defini-
tion of “playing off’”’. I am very glad my Honourable friend, Mr. Joshi,
is trying to give recognition to the practice of ‘‘playing off”’ because his
followers and friends in Bombay refused to agree to incorporate in the
Standing Orders an order recognising the practice of ‘‘playing off’’ and it
was only recently as a result of a decision of the Industrial Court that the
practice of ‘‘playing off’’ has been recognised. I, therefore, suggest that
before any legislation is undertaken the definition of ‘‘playing off’’ should be
incorporated in the Bill or should be provided for in the rules. Empolyers
have to ‘“‘play off’’ workmen when as a result of shortage of orders or back
processes machines have to be kept idle for short periods. The practice
in Bombay is that when women are kept out as a result of ‘‘playing off’’
they are considered to be within the employment of the employer and the
period is taken into account as & legitimate period of absence for the
purposes of the benefits under the Maternity Act.

Sir Cowasji Jehangir (Bombay City: Non-Muhsmmadan Urban): Does
Mr. Joshi now admit ‘‘playing off’’?

Mr. N. M, Joghi: What has that to do with me? I have nibved my
amendment.

.- Mr. H. O, Prior: - T am-afraid that in this case we canmot meet Mr.
Joshi’s wishes and we are not prepared to accept that amendment. We .
have already a provision in the Act,  under Section 10, that if a woman
claims that her maternity benefit is improperly withheld she can apply to
the Chief Inspector or the Inspector of Mines. He will no doubt take into
consideration a matter such as ‘‘playing off’’. As regards strikes, various
points have been raised by Honourable Members in this House. regarding
the differentiation between legal and illegal strikes and I think that the
question of whether maternity benefit in such cases should be withheld or
pot is one which must be left for consideration in the individual cireum-
stances arising from each individual strike.

Mr. President (The Honourable Sir Abdur Ishim): The question is:

. ““That in the Ezplanetion to clause 5 of the Bill, after the word ‘leave’ the words
“or ahsenc;ndne to “playing off”” or lockout or lggal strike’ be inserted.”

The motion was negatived.

Sardar Sant Singh: Sir, I want to say a word about clause 5 as
amended. I understood the Honourable Member to mean that the cuse
of premature delivery is covered by this clause. I think I heard you
right, Sir. I.have studied this clause once.more as I wanted to be
sure, Sir, whether it is included or not. The clause reads:

“Every woma loyed in a mine who has been centinuousl: )! i
mine or%vnh‘mine: ;;ee‘l::)‘:a:i):gdté th: l?mdre lof that h:;niueﬁiet 'uopmdns'y e:nip :ﬁfdl,: :}z‘:
nine mon preceding the date of her delivery ghall, if she lies wi .
‘tions imposed by this Act, be entitled t0 . - » .2 . . plies with the condi

‘Now, ‘this condition—if she complies with the econdition im osed b
this Act—to my miind’ eovers the ecase mentioned m clayse 4 sb%ve, ,mf{

c2
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as such it deals only with those cases where delivery is not premature.
I would like the Honourable Member in charge of the Bill to let us
know if really the wordings of the clause as they are will cover such
cases or not, and if they do not cover—as in my opinion they do nct—
then he will give an assurance that the clause will be suitably amended
in the open House to cover such cases.

Mr. H. O. Prior: If the woman expects to be delivered within one
month then there is a provision under clause 4 to give a motica. If,
however, she has a premature delivery at & time in which she did not
anticipate that this premature delivery would occur within a month then
there can be no obligation on her to give notice. That appears tc be the
intention which is conveyed by the provisions in the Act. If she is pre-
mattrely delivered then section 5 comes in and she is entitled 1o benefit
provided she did not anticipate that she would be delivered within cne
“month, but if she did anticipate she has to give a notice.

Sardar Sant 8ingh: Then will she be entitled to the benefit of four
weeks aftor the delivery? That is a doubtful point.’

Mr. H. C. Prior: I can give an assurance that I will have the point
examined to see whether the existing provision does or dees not cover
such cases.

Mr. President (The Honourable Sir Abdur Rahim): The question'is:
“That clause 5, as amended, stand part of the Bill.”

The motion was adopted. .
Clause 5, as amended, was added to the Bill.

Mr. N. M, Joshi: Sir, I move:

“That after ¢lause 5 of the Bill, the following new clause be inserked and ti;o
subsequent clauses be re»numberqd accordingly: :

‘6. A woman worker who avails herse of the services of a qualified midwife
or a trained woman health-visitor at the time of her confinement, shall
be entitled to the bonus of rupees five in addition to such other mater-
nity benefit to which she may be entitled’.” -

Sir, this amendment speaks for itself. It is intended that if a waman
avails herself of the services of a qualified midwife or a trained woman
health visitor, she should get a bonus of Rs. 5. Sir, thig provision has been
taken by me from the United Provinces Maternity Act and I have no doubt
that it will meet with the approval of the House and even of my Honour-
able friend, Sir Henry Gidney.

Mr. President (The Honourable Sir Abdur Rahim): Amendment
moved :

. “That after clause 5 of the Bill, the following new clause be inserted and the
subsequent clauses be re-numbered accordingly : .

‘6. A woman worker who avails herself of the services of a qualified midwife
or @ trained woman -health-visitor at the .time of her confinement, shall
be entitled to the bomus of s five_in addition to-sach other: mater

©

nity benefit to which she may be entitled’.”
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Lieut,-Colonel 8ir ‘Henry @idney: There is only ome question which
I should like to ask Mr. Joshi before I decide whether to support this
amendment or not, and it is this. In the event of a woman employeo
belonging tc a firm or factory who have a qualified medical-man and a
qualified, Dai, would he insist on her getting Rs. 5 as an additional
amount, besides the expenditure of the firm in maintaining a doctor whose

services she can obtain free.of charge?

Mr. N M. Joshi: Sir, the woman will have certain legal rights to get
Rs. 5 in caee she avails herself of the services of a qualified inidwifc or
8 qualific] health visitor. If in addition to this legal right she gets from
the employers serviees of a qualified midwife or a qualified health visitor,
she will certainly welcome that assistance from the employers, but, Sir,
I cannot approve of the idea of her losing the benefit . , .. . .

Mr. J. D. Boyle: Why does she want two midwives and two doctors?
Mr. N, M. Joghi: . . . . of Ra. b.

'Mr. President (The Honourable Sir Abdur Rahim): Will the Honour-
able Member just answer the question? The Honourable Member cannot

make a second speech.

Mr. N. M. Joehi: Sir, I am not making & speech, and I do mot accept
his suggestion.e '

Mr. H. 0. Prior: Sir, while I recognise the force of Mr. Joshi's argu-
men{, as I think it is intended to encourage s woman worker
1rx to make more use of qualified midwives and trained health
visitors, I awn afraid I cannot accept the amendment as it stands for
two reasons: first; that there is no definition of qualified mfdwife or trained
woman health visitor; and second, that in any case the payment of five
rupces may be very much too much. The services of a qualified midwife
or trained health visitor may be given free of cost or may amount to a
very small sumn indeed, and there is no reason to 'put on the employer
an obligation to pay a sum more than the woman herself has.to puy.

. I see, however, that my Honourable friend, Sir George Spence, has
tabled a further amendment dealing with this point and I would suggest
that my Honoursble friend, Mr. Joshi, may consider withdrawing his
amendment with a view to the consideration of the amendment té be
moved by Sir George Spence, ' '

) Mr. N. M. Joshi: In view of the fact that an amendment, which is
likely to pass, is going to be moved, I am -prepared to ask the leave
of the House to withdraw my amendment. :

M. President (The Honoursble Sizr Abdur Rehim): Has the Honour-
able Member the leave of the Assembly to withdraw his amendment?

The amendment was, by leave of the Adsembly, withdrawn. -~
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Sir George Spence (Secretary, Legislative Department): 8ir, 1 move:

“That after clanse 5 of the Bill, the following new clause be inserted and the
subsequent clauses be re-numbered and the references to sections corrected accordingly :

‘6. (1) The Central Government may by rules made under section 15° provide

Payment of bonus, that a woman, entitled to maternity benefit

. ) under this Act shall if at the time of her

delivery she utilized the services of a qualified midwife or other trained

person, receive in addition to the maternity benefit due to her a bonus not
exceeding in amount three rupees.

(2) Such rules may further provide for the determination by the Provincial
Government of the amount of the bonus, and of the qualifications which
shall be possessed by qualified midwives and other trained persons for
the purposes of this section’.’ :

Sir, Mr. Prior has explained why he was unable to accept Mr. Joshi’s
amendment and why he would be prepared to accept this amendment;
and I have nothing to add to what has fallen from him.

Mr. President (The Honourable Sir Abdur Rahim): Amendment
moved : :

“That after clause 5 of the Bill, the following new clause be inserted and- the
subsequent clauses be re-numbered and the references to sections corrected accordingly :

‘6. (1) The Central Government may by rules made under section 15 provide

Payment of bonus. that a woman, entitled to maternity benefit

X . under this Act shall, if at the time of her

delivery she utilized the services of a qualified midwife or other trained

person, receive in addition to the maternity benefit due tg her a bonus not
exceeding in amount three rupees.

(2) Such rules may further provide for the determination by the Provincial
Government of the amount of the bonus, and of the gualifications which
shall be possessed by qualified midwives and other trained persons for

the purposes of this section’.” ‘
Mr. 0. O. Miller: Sir, with your permission and the permission of

this House I would like to move a proviso to the amendment which hss
just been moved . . . . .

Mr, President (The Honourable Sir Abdur Rehim): The one that has
been handed to me? :

Mr. 0. C. Miller: Yes.

Mr. President (The Honourable Sir Abdur Rahim): I understand”
copies have teen given to other Members too?

Mr. 0. O. Miller: Yes. It raises the point that my Honourable friend,
Sir Henry Gidney, has just raised.

Mr, President (The Honourable Sir Abdur Rahim): Very well. This
is an amendment to the amendment just moved by Sir-George Spence?

Mr. 0. 0. Miller: Yes, Sir.
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Mr. N. M. Joshi: We had no time to consider this. We must have
time to. consider it.

Mr. C. G. Miller: i snould like to point out that Sir George Spence’s
amendment appeared only this morning; we had no time to consider that.
The armendment I move is:

“That the fellowing proviso be added at the end of sub-clause (1) of the proposed
new Clause 6 :

‘Provided that the obligation to pay this benefit shall not arise in the case of
an_emdployer who provides free services of a qualified midwife or other
traine E:son in sccordance with the arrangements approved by the
Central Government'.”

This point is one which was just now raised by Sir Henry Gidney.
It is obviously inequitable that the woman should be paid for advice
and medical assistance which may be prcvided free of all charge by the
management, and we can not quite accept Mr. Joshi's view that the
lady should both have her cake and eat it—should both have her midwife
and get paid. If she receives free treatment, obviously she should not
be paid for receiving that treatment. If on the other hand tha trest-
ment is not free, then there is a case for her receiving a certain amount,

a8 small bonus as recommended in the amendment proposed by Sir QGeorge
Spence. Sir, I move.

Mr. President (The Honourable 8ir Abdur Rahim): Amendment
moved :

“That the following proviso be added at the end of saub-clause (1) of the proposed
new Clause 6 :®

‘Provided that the obligation to pay this benefit shall not arise in the case of
an und}:uloyer who provides free services of a qualified midwife or other
trained person in accordance with the arrangements approved by the
Central Governmeat’.” -

Mr., N. M. Joshi: Sir, I rise to oppose this amendment. This pro-
vides that if an em'ployer employs a trained nurse or a health visitor, she
need not be psid three rupees, which the amendment of Sir George Spence
provides. Generslly speaking, the employees have got a prejudice against
the doctirs employed by the employers or the nurses employed by the
employers; whether such prejudice is justified or not, the prejudice
exists; sc that, if we approve of this amendment, the benefit which is
sought to be given by the smendment of Sir George Spence will not be
given to thea womer who deserve it. I have got some experience of the
gervices generally made available by the employers. I, particularly,
remember the casr. of a mill in Bombay where 4 doctor is employed by
the mill. The sume doctor has his dispensary outside the mill. If an
eamployee of thai mill goes to his dispensary in the mill he can get free
medicine; if hs goes to the dispensary outside, the doctor charges him
eight annas a day. The doctor is &8 good man—I know him very well—
and he ccn.plains to me that although the emplovees waste their mcney
when thevy go to the outside dispensary wkile they can get the same
medicine free inside the mill, the workers insist upon paying him eight
anras by going %o the outside dispemsary. The reason is that they have
got a prejudice: they feel that if an employer is keeping a dispensary
they will not get the right kind of medicine. Similarly, if an employer
employs a midwife or a visitor, the employees will generally avoid thas
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midwife or visitor and they will loose the benefit. Moreover, I am not’
one of those who believe in what I may call, paternal government of
the employer. The employer should take work from his empolyees
and pay them; but I do not believe in the employer providing houses,
in providing nurses and trained doctors and also providing vegetable
markets and everything. I would like the employers not to take upon
themaslves these paternal duties; they should content themselves by
paying the wages and by making payments in accordance with the laws
of the country. That should be the relationship between an employer
and the employed. I am, therefore, against the principle of this amend-
ment; I feel that this amendment will prevent women from getting the
benefit of the amendment proposed by Sir George Spence.

Mr. J. D. Boyle: Mr. President, I think we have heard a most as-
tounding statement from my friend, Mr. Joshi, a statement which could
hardly have been made by him outside-the Assembly Chamber, What,
in fact, he says is, if an employer employs a labourer, he should pay him
as little as possible under the letter of the law, and then have no further
interest in him,—he need make no attempt whatsoever to improve his
condition . . . . .

Mr., N. M. Joghi: Let Government do it.

Mr. J. D, Boyle: 1 am not giving way.

Now, Sir. Mr. Joshi referred to the prejudice that would ‘exist against
women going to a qualified midwife provided by the employer. Now,
Sir, there are two points about it. First of all, there is the prejudice
against going to a doctor and against using modern forms of medicine;
it is not against actually going to a particular doctor or another, in parti-
cular the prejudice is not against any particular' midwife. *The
only prejudicc which exists against a particular doctor is,. quite
naturally, in a large factory, against the firm’s doctor, because
in that case the firm is asking the doctor to see whether that
man is fit for returning' for employment within a certain time - or not,
and, therefore, tbe man does not naturally want to go to that doctor but
would prefer to go to his own doctor because the doctor. he is paying
for is likely to grant him a few more extra holidays. It is an entirely
different thing from the question of prejudice that is mentioned here.

As to the question of prejudice generally, I think my friend, Mr.
Joshi, will agree that you cannot legislate for prejudices, and I think he
will also agree that the particular prejudice against western medicines or
modern forms of hygiene is rapidly disappearing, and, therefore, we should

not legislate on those lines; we should try and break down those pre-
judices.

Lisut.-Oolonel Sir Henry @idney: Sir, I was rather astounded to hear
the statemeut just made by my friend, Mr. Joshi. Again, talking as a
medical man I sm surprised to think that a man like Mr. Joshi should
make such a request to this House. I should have thought that he would
be one with us with India’s maternity and infantile mortality at such

c
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high levels in advocating the services of skilled midwives. Trained mid-
wives, may I tell him from my professional experience, are quite differ-
ent from the dirty Dais who use their dirty fingers when labour cases
are conducted, .and from which women in many cases have died of
infection. Five rupees is a small amount and rupees three is ridiculous
for the conduction of a labour. Firms provide qualified midwives and I ask
why should her services be rejected to satisfy a prejudice as Mr. Joshi
wants this House to believe? Why do you suggest that a woman will
refuse to be attended by a doctor simply because he is employed by the
firm? I think we should encourage labourers, men and women, craployed
in factories, to avail themselves of skilled and qualified” medical aid, ‘and
not encourage in anyway the services of untrained Dais,—that death bed
of India. : ' ’

Mr. H. O. Prior: Sir, I am quite prepsred to accept the general lines
of the amendment moved by Mr. Miller., The object for which we have
moved our amendment is to encourage among women employed in mines
the use of qualified midwives and trained health visitors and it would
seem that Mr. Miller’'s amendment will have that result and will do
nothing to prevent that result being achieved. Where the Mines
Manager has provided a qualified midwife,—that is what the Government
wants,—Mr. Miller by his amendment wants that full use should be
made of that midwife by the women employed in mines. I cannot under-
stand, I am ofraid, the prejudice referred to by Mr. Joshi and I do not
think that Government legislation should be framed with the intention
of encouraging that prejudice. We have a certain object, and that is, of
encouraging women -workers to use qualified midwives. ' 'The proviso
moved will os®ist rather than hinder that object, and, therefore, we have
no objection to the form of the proviso. It may perhaps be found reces-
sary on a technical examination of the proviso to msake certain verbal
alterations before it is finally adopted, but we will do that hefore the
matter is considered in another place and for the purposes of this House,
we ate prepared to accept it. '

The Aseembly then adjourned for Lunch till Half Past Two of the
Clock.

The ‘Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (The Honourable Bir Abdur Rahim) in the Chair.

Sir Vithal Narayan Chandavarkar: Sir, the only object of my interven-
tion in this debate is to deal with the reference mnade by Mr. Joshi to a
doctor employed by a Mill in Bombay. I do not know to which mill my
Honourable friend referred, but I take it that ha meant that when the
docter to'whom Mr. Joshi referred went inside the mill—very few workmen
went to him for free advice, and that a large number of workmen from the
same mill went to his private dispensary outside and took medicine from
him. and paid for it. Perhaps the explanation is that the doctor who must
be in receipt of a fixed allowance from the mill wanted to make more
money and therefore, he discouraged the workmen from-going to him while
he was on mill business during the mill hours, and made them go to his
private dispensary and got more money out of them. I do mot want to
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make that charge at all, but if Mr. Joshi is going to make a charge against
the employers that, when they spend money on medical relief, they do so
merely with the object of observing the requirements of the Factories Act
ar any other enactment of Government and not with a desire to give real
medical relief, then I submit that I am entitled to retaliate and make &

charge against the doctor Mr. Joshi had in mind that he wanted to get
money out of the workmen.

Mr. N. M. Joghi: Why penalise doctors?

Sir Vithal Narayan Chandavarkar: But I would like to make it clear to
this House, speaking from very intimate knowledge in my capacity as the
Chairman of the Association which I have the honour to represent, that
the medical relief which is given by the mills is being given sincerely with
a desire to give relief to the employees and I may mention that we have
gone out of our way to issue instructions to the mills that in arranging for
the visits.of doctors the convenience of the employees should also be taken
into account and they should not be guided merely by the convenience of
the doctors. I would like to make this clear as those Members of the
House who do not know what is happening in Bombay may go away with
the impression that the mills who give medical relief simply indulge in a

make-belief and are not giving any real relief to the employees who are in.
their employment.

Mr. President (The Honourable Sir Abdur Rahim) The question is:

‘“That the following proviso be added at the end of sub-clause (1) of the proposed
new Clause 6 :

‘Provided that the obligation to pay this benefit shall not arise in the case of
an employer who provides free services of a qualified midwife or other
trained person in accordance with the arrangements approved by the
Central Government’.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): Then I shall put
the amendment of Sir George Spence with this proviso added. The ques-
tion is:

“That after clause 5 of the Bill, the following new clause be inserted and the
subsequent clauses be re-numbered and the references to sections corrected accordingly :

‘6. (1) The Central Government may by rules made under section 15 provide
Payment of bonus that a woman, entitled to maternity benefit
. under this Act shall, if at the time of her
delivery she utilized the services of a qualified midwife or other trained
person, receive in addition to the maternity benefit due to her a bonus not
exceeding in amount three rupees. ‘
Provided that the obligation to pay this benefit shall not arise in the case of
an employer who provides free services of a qualified midwife or other
trained person in accordance with the arrangements approved by the
Central Government. l
(2) Such rules may further provide for the determination by the Provincial
h\ilemhr:ent of s';]:le ;monnt of the bonus, and of the qualifications which
sha posses y qualified midwives and other trai
the purposes of this section’.” T trained persons for
The motion was adopted.

New clause 6 was added to the Bill.
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Mr. President (The Honoursble 8ir Abdur Rahim): The question is:
“That original clause 6 stand pert of the Bill.”

Mr. 0. O, Miller: I move.
“That to clause 6 of the Bill, the following proviso be added :

‘Provided that a woman giving notice under section 4 or section 6 may therein
nominate a person for the purposes of sub-section (2) of section 8'."

I do not think that any one will quarrel with this amendment which is
moved merely to simplify the process of paying out such money as may be
due to a woman who has died. Under the Bill there are contingencies in
which a woman may die with money due to her, and as it stands, that
money would be paid to her legal representative. This might involve consi-
derable delay in determining who was the legal representative, and the
object of this amendment and amendment No. 14 is to give to a woman the
right to nominate the person to whom such balance, if any, shall be psid.
This provision is included in the Bengal Maternity Benefits Bill, and I
;:hin.k that it is a very good thing to have such a provision in this Bill. B8ir,

move.

Mr, President (The Honourable 8ir Abdur Rahim): Amendment moved:

““That to clause 6 of the Bill, the following proviso be added :

‘Provided that a woman giving notice under section 4 or section 6 may therein
nominate a person for the purp of sub-section (2) of section 8'."

Mr, H. O* Prior: I support the amendment.

M. President (The Honourable Bir Abdur Rahim): The question is:

“That to clause 6 of the Bill, the following proviso be added :

‘Provided that a woman giving notice under section 4 or section 6 may therein
nominate a person for the purposes of sub-section (2) of section 8."

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That clause 6, as amended, stand part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added to the Bill.

Clause 7 was added to the Bill.

Mr. President (The Honourasble Bir Abdur Rahim): The question is:
*'That clause B stand part of the Bill"

Mr. 0. 0. Miller: Sir, I move:
“That in sub-clause (2) of clause B of the Bill, after the word ‘living’, occurring
in the twelfth line, the following words be added: -
‘to the person nominated by her under the Proviso to section 6 or if she has
made no such nomination’.”

That is merely the second part of the amendment which T have just
moved. '
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Mr. President (The Honoursblé Sir Abdur Rahim): Amendment mowed:

‘“That in sub-clause (2) of clause 8 of the Bill, after the word ‘living’, oceurring
in the twelfth line, the following words be added :

“to the person nominated by her under the Proviso te section 6 or ‘i shé has
made no such nomination’.’

Mr. H. C. Prior: I support the amendment.

H;r President (The Honourable Sir Abdur Rahim): The question is:

‘Thnt. in sub-clause (2) of clanse B of the Bill, after the word ‘living’, oucumng
in the twelfth line, the following -words be added :

‘to the person nominated ba her under the Proviso to section 6 or if she has
made no such nomination’.’

‘The motion was adopted.

Mr, President (The Honourable Sir Abdur Rahim): The question is:
“‘That clause B, as amended, stand part of the Bill.”,

The motion was adopted.

Clause 8, as amended, was added to the Bill,

Clauses 9 and 10 were added to the Bill.

Mr, President (The Honoursble Sir Abdur Rahim): The question is:
““That clause 11, stand part of the Bill."”
Mr. N, M. Joghi: Sir, I move:

“That in clause 11 of the Bill, the words ‘who does any work for which she

receives payment in cash or kind after she has been permitted under sub-section (1)
of section 4 to abeent herself from work or’ be omitted.”

«©

Section 11 makes it illegal or an offence for & woman to work and receive
payment either in the mine or outside the mine if she takes advantage of
the benefits of this maternity benefit Bill. So far as the latter part of clause
11 is concerned, I am not opposing it—that a woman who receives mater-
nity benefit or remains absent as provided for in this Bill should not work
in any mine but this clause 11 goes much further. It prohibits her work-
ing outside the mine in her village and receive any small payments. Sir,
we must remember that to create a new offence is a very serious thing and
we cannot expect women, especially women working in mines to possess
such a thorough knowledge of the law that if the poor woman in her village
receives & pice or two from somebody for helping that person she commits
an offence and is liable to a fine besides being liable to be deprived of the
maternity benefit. I feel that this is going too far. So far as I know, 1
do not find any precedents for the provision which the Government of India
have made and even if there are any precedents I feel that it is a wron
precedent. We are trying to pass this Bill in order that it should benefit
the mining community and by creating this offence we shall merely be
creating a weapon by which the poor woman will be unnecessarily: harassed.
I do not think it will benefit anybody but it may create only a fear in the
minds of the mining women regarding this legislation. I hope the Govern-
ment of India will accept my amendment.
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Mr. President (The Honourable Sir Abdur Rehim): Amendment moved:

““That in ci&nse 11 of the Bill, the words ‘who does any work for which she
receives payment in cash or kind after she has been permitted under sub-section (1)
of section 4 to absent herself from work or’ be omitted.”

Mr. H. O. Prior: Sir, one of the objects of this Bill is to ensure that if
a woman desires not to work for a period of four weeks, before confinement,
she may give notice and obtain & maternity benefit. In return for that, we
do not think it is unreasonable that the woman should be required not to
work elsewhere and receive payment. She will receive full maternity benefit
under the terms of the Bill and that benefit iz sufficient for the mainten-
ance of the woman and the child. If she chooses to take advantage of
that, she should not have the option of working elsewhere. As regards the
illustration which Mr. Joshi has given of a poor woman in her village who
gets a pice or two for doing a small piece of work, that is very unlikely to
come to our notice and if it does come to our notice, it is most unlikely
that the Chief Inspector, whose sanction has to be obtained before any
prosecution under this Act is allowed, would take cognisance of that fact
and order a prosecution. It would be very difficult in legislation of this
sort to lay down that a woman might do work in her house or cottage
industry or anything of that nature. The principle behind the Act is that
if the woman chooses to receive .benefit under the terms of the Act, that
imposes an obligation on her not to work for payment elsewhere.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in olause 11 of the Bill, the words ‘who does any work for which she
receives payment in cash or kind after she has been permitted under sub-section (1)
of section 4 to absent herself from work or’ be omitted.”

The motion was negatived.

Mr, Pregident (The Honourable Sir Abdur Rahim): The question is:

“That clause 11 stand part of the Bill.”

The motion was adopted.
Clause 11 was added to the Bill. '
Clauses 12, 13, 14, 15, 16 and 17 were added to the Bill.

Clause 1 was added to the Bill, _
The Title and the Preamble were added to the Bill.

Mr. H. O. Prior: T move:
"«That the Bill, as amended, be passed.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill, as amended, be passed.”
- The motion was adopted.

MOTION FOR ADJOURNMENT..

STATEMENT MADE IN THE Sunday News oF THE UNITED STATES OF AMERICA
REGARDING THE HoLY PROPRET OF IsraAwm.

Mr. President (The Horoursble 'Sir Abdur Rahim): Adjournment
motion. Sir Abdul Halim Ghuznavi.
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8ir Ahdul Halim Ghuznavi (Dacca cum Mymensingh: Muhammadan
Rural): Mr. President: I beg leave to make a motion for the adjournment
‘of the business of the Assembly for the purpose of discussing a definite
matter of urgent public importance, namely, the failure of the Government
of India to lodge an effective protest against the statement made in the
Sundey News of the United States of America to the effect that the charac-
ter of the blood-thirsty monster Hitler is to be compared not to Napoleon but
te Mohammad, as the latter wanted to subject mankind to the domijnation
of & few individuals and Hitler desires to do the same’, thereby offering a
deliberate and gross insult to the memory of the Holy Prophet of Islam,
the purest human being that ever lived, bringing the Holy Faith of Islam
into contempt and wounding the dearest and most sacred sentiments -of
millions of Muslirus. ’

Sir, the issue of Din Dunya, a Muslim Newspaper in Urdu of Delhi,
dated the 2nd November, 1941, in column 3 on page 4, says that the Sunday
News of the United States of America has published an article under the
heading ‘‘Hitler and Muhammad’’.

In the course of this article it is stated that the character of the blood-
thirsty monster, Hitler, is to be compared not to Napolean but to
Muhammad, who also wanted to subject mankind to the rule and domination
of a few individuals. Hitléer wants to do the same.  This, Sir, is most
heart-rending and the tragedy is enhanced by the fact that this kind of
attack against the Holy Prophet of Islam should have found expression in an
organ of the press of a country the Government of which has declared its
firm intention and policy to give every possible support to those who are
engaged in the struggle to destroy Hitler and the Nazis. It has been often
repeated that in fighting Hitler we are fighting against every kind of
unspeakable evil. If that is so, then the Sunday News of America has
attributed every kind of unspeakable evil to the Holy Prophet of Islam.
If Hitler had intended to do the most devastating damage to the cause of
the Allies, he could not have done better than by getting something of this
kind published in an American journal. Tt is a thousand pities that at
a moment when the sympathies of the Islamic world are wholly on the
side of the democracies the feelings and sentiments of the Muslim world
should have been so cruelly wounded by this organ of American opinion.
It may be said that such a folly on the part of an American journal should
not be taken notice of and should be ignored. = But may I point out that
the mischief has already been done. Wide publicity has already been
given to these statements made in the Sunday News; not orily the
Din Dunya of Delhi but also the Inquilal of Lahore and other Northern
India. Muslim papers have expressed strong indignation and regentment
against these statements, and this has caused an upheaval of feelings
amongst the Muslims of this country. The Government of India do not
appear to have done anything to allay this indignation and resentment.
Let me warn the Government of India that in the eyes of a8 Muslim nothing
whatever, not even the defeat of Hitler and the Nazis, can have anv
weight as eompared with the honour of the Holy Prophet of Islam snd
the respect due to his high character. Not all the efforts of the enemies
of Great Britain can have so detrimental an effect ppon the attitude of
Muslims towards the war as this specimen from a journal which is published
in a country which-is a professed friend of Grest Britain. -The least that
was fo be expected from the Government of India, in their own interest,
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even if they have no regard for the feelings and sentiments of ‘mjllions of
Muslims in this country was that they should have lodged an effective
protest with the Government of the United States against this destardly
attack upon the character and honour of the Holy Prophet of Islam and
to have insisted that the Sunday News should publish the fullest apology
and should make the most unqualified amends for its misbehaviour. I, on
behalf of the Muslims of this country, lodge the most indignant and the
strongest protest not only against the conduct of the Sunday News but also
against the indifference of the Government of India towards the cruel
injury done to the dearest and the most sacred sentiments of hundreds of
millions of Muslims throughout the world.

Sir, at this time when the war is going on it was the duty, if I may say
80, of the Government of India to at once take notice of this foolish article
which appeared in the Sunday News in the United States of America to
annoy the Muslims. The Muslim world is with the Allies and I give this
warning that the Muslims throughout the world will not stand for a minute
any insult to their Holy Prophet. They would give their life, if it comes
to that, in order to preserve the honour and dignity of their Holy Proghet.
If the Government of India have not taken any step so far, I ask them
here and now to at once take that step and to lodge a protest to the
Government of the United States of America that they may call upon that
newspaper to offer an unqualified apology for its misbehaviour and with-
draw the article which it has published. ~When that unqualified apology
is tendered by that paper, it should be broadcast throughout the Muslim
world so that they may know that the Government of India and His
Majesty’s Government have taken steps towards that action.

Sir, I am sorry that the members of my community are ahsent today.
The Benches before:me are all empty—I refer to the Muslim League. It
was their duty, abt, all events when they read the notice that appeared in
the newspapers yesterday that the motion was to be made to this eflect,
to have been present in the House when this motion was being made and
they should have taken part. 8ir, I move the adjournment.of the House.

Mr, President (The Honourable Sir Abdur Rahim) : Motion moved :
“That the Asserbly do adjourn.”

Maulvi Abdur Rasheed Chaudhury (Assam : Muhammadan) : S8ir, this
js a statement of the late Lord Lothian which has be=n published in the
"'Bunday News of ihe United Stutes of America. It is a very delicate
matter to criticise a person in his absence and it is still more delicate to
criticise a person who is dead. =~ We always naturally feel & sort of
sympathy for those who have left this world. ~Whatever may be their
condition in the next world and, however happiiy they may be living

there, no traveller from that world comes back to tell us what they are

doing.  That is the reason why we, the living people, always have s

sympathy with the people who are deceased. = We naturally show our

sympathy towards the deceased, but when they leave behind a legacy of
bad name, we cannot forgive them altogether. ...

" Lord Lothian is a known personality in thie part of the world. He was

the Chairman of the Lothian Committee and as such he

3rac travelled immensely in' this eountry and mixed with all classes

of people. He was the British Ambassador in Ameriea®and, as everybody

]



458 LEGISLATIVE ASSEMBLY [5TE Nov., 1941

[Maulvi Abdur Rasheéd Chaudhury.]

knows, he was the Viceroy-designate of this country. 8o, Sir, he must
have very high qualification for which he was fitted to occupy such high
offices.  Sir, Shakespeare said, ‘‘the evil that men do liveth after them,
but the good is oft interred with their bones’’. ~Whatever good qualifica-
tions they have, according to Shakespeare, are interred with their bones
and only evil remains. I did not believe myself first when I came here
that a statesman like Lord Lothian could have mentioned this while he was
alive. But when I found that the Sunday News published this statement
in America and the Government of the United States did not take any
steps to withdraw that statement, when I found that even the Viceroy
allowed this motion to be discussed in this House, I reluctantly came to the
conclusion that perhaps such a statement was made by Lord Lothian.
Sir, in a matter like this United States of America being a highly civilised
nation ought to have taken steps to have that statement withdrawn at
once without being reminded of that by other governments and especially
by the Muslims. But they did not do it. There must be a great many
readers of the Sunday News in England and other places. No steps were
taken by the Government of Great Britain nor by the Government of this
country to have that statement withdrawn. This is, Sir, why we have
come here to criticise that statement of Lord Lothian.

Mr. 0. K. Caroe (Secretary External Affairs Department) : May T ask
the Honourable Member if he is suggesting that the late Lord Lothian
made this statement. T could not hear what the Honourable Member
was saying.  Does he suggest that Lord Lothian made this $tatement?

_Mr. President (The Honourable Sir Abdur Rahim): In the notice of
ad]ou.rnment motion given by Sir Abdul Halim Ghuznavi, there is no
mention of Lord Lothian at all. Did this appear in the Sunday News?

Maulvi Abdur Rasheed Chaudhury: I do not know, Sir, but it is said
so in the newspaper.

Mr. 0. K. Caroe: The Honourable Membe f
Lord Lothian half a dozen times. T referred to the name of

Mr. President (The Honourable Sir Abdur Rahim): In w > di
this appear? Did it appear in the Sunday News? ) o what paper did

Maulvi Abdur Rasheed Chaudhury: The 1 i i
Din Dunya has published that the Sunday New‘;er;;;zusil: paper i Delbi

Mr. President (The Honourable Sir Abdur Rshim) :
able Member himself seen it? § ur Rahim) : Has the Honour-

Maulvi Abdur Rasheed Chaudh

¢ Yes. : .
why I am stating it. ury: Yes. I have seen it and that is

Mr. O. K. Oaroe: Lord Lothian

: died ab - -
understand what the Honourable Mo led about a year ago and I cannot

mber is talking about or mentioning.
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Mr. Pregident (The Honourable Sir Abdur Rahim) : The Honoursble
Member Sir Abdul Halim Ghuznavi has not referred to this in his motion
for adjournment. '

8ir Abdul Halim Ghuznavi: I have read the paper myself. The paper
alleges that the statement they are printing came from Lord Lothian which
I never believed. So. I never mentioned this. Perhaps it is their own
imagination to create bad feeling that they have put in the name of Lord
Lothian.  But so far as T am concerned. I do not believe he could bave
made this statement.

Mr. President (The Honourable Sir Abdur Rahim): Did the Sunday
News mention the name of Lord Lothian? ‘

Sir Abdul Halim Ghuznavi: This paper Din Dunya of Delhi says that
Sunday News alleged that Lord Lothian made this statement.

Mr. President (The Honoursble Sir Abdur Rahim): Lord Lothian’s
name is highly respected by many people in this country including Muslims
and it is impossible to believe that he could have made such a statement.

Sir Oowasji Jehangir (Bombay City : Non-Muhammadan): Do not
mention the name of Lord Lothian.

Maulvi Abdur Rasheed Chandhury: The Sunday News evidently has
done the mischief by publishing a statement of this nature, and compared
the Holy Prophet to that blood-thirsty monster, Hitler. Now, Sir, it i8
a well known fact that the founder of Islam was an ideal man. He
propagated ideal rules and regulations and lofty ideals for the benefit of
all mankind. He had supernatural powers, T should say. He was an
ideal human being, purest, simplest and noblest. He cannot be compared
to any mortal in this age. Look at the Prophet who in the course of one
year stopped drinking in the Muslim world which the Americans and the
Britishers failed to achieve in several years even after spending millions
of money. Can the Prophet be tompared to any mortal in this age?
I do not believe so.  His character and his teachings are not only ideal to
his followers but also they are ideals for all mankind in genersl. He was
never blood-thirsty. He never liked to shed blood of others. He was
not a monster as the paper wants to characterise the Prophet. It is s
sin to utter these words against & man who is held so high in the estimation
of a large portion of mankind. To compare him with any human beinﬁ
in this age is, I believe, not only disgraceful but I should say mean.
such a statement was made in the presence of people of any other country,
how would that statement have been received?

We read in today’s paper that even the British Ambassador in the
United States was pelted with rotten eggs and other things at Dgtmit_ ty
women while they called him a war-monger. By no stretch of imagine-
tion can such epithets be applied to the' Prophet of Islam. It only rﬁmxmb
people of the proverb that ““fools rush in where angels fear to tread”’. No
sane people, no sane paper, no paper with any ideals would have dared o

\blish a statement like this except in America. We have got admiration
I;gll')l:;ie ‘:Q;learican people because they have done wonders in the laslf; 50
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years of their independence. But when we find that the American Govern-
ment tolerated a statement like this we cannot but despise that Govern-
ment. Had this country been free, had there been power in Islam, at once
there would have been retaliation. But we have lost that power and so we
have come here to ask the Government of India to come to our rescue and
to ask the Government of the United States to withdraw this statement in
the Sunday News, Sir, I support the motion.

Mr. 0. K, Oaroe: Sir, I feel that this adjournment motion should really
have been addressed to the managemnent of this paper of which we do not
know very much and not to Government or this House. We are told that
there has been publication in a Delhi journal called Din Dunya repro-
ducing something in a paper known as the Sunday News of the
United States of America. I am credibly informed that there are scores
of papers called the Sunday News published in the United States of
America, in almost every town, on Sunday there is a paper called the
Sunday News. I do not know which paper has published or is alleged
to have published this ‘article in sueh extremely bad taste, if indeed it was
published. We have not seen the paper itself and we do not know which
of the many papers called the Sunday News it was. I am informed,—
I am not an expert on the American press,—that the best known Sunday
News is the Sunday News of New York which is one of the leading
papers of what is known as the tabloid press. The tabloid press of America
is admittedly devoted entirely to sensation and to publishing in either
gilded or rather highly coloured form in small doses various items of news
or sensation. It is difficult for Government to undertake %o convey any
protests when there can be no certainty, as far as I can see, whether
the article was in fact ever published. If we were to submit even a record
of this debate through official channels to the Government of the United
States they would at least wish to know the exact paper in which this
article appeared. 'We have not even been informed of the date of the
publication.

‘Sir Abdul Halim Ghuznavi: It was published on the 27th April, 1941,

Mr. 0. K. Oaroe: That was some time ago. It apparently has been
culled from this article in a paper last April by the Din Dunya and such
publicity. . . .

Sir Abdul Halim Ghuznavi: Will the Honourable Member take action
if I give him a copy of the Sunday News?

Mr, 0. K. Oaroe: Such publicity as has been given has been given by
this adjournment motion. Government have been blamed by the Honour-
able the Mover for taking no action; but the first that Government got
to know of the alleged article was the adjournment motion itself and the
notice in the papers that it had been tabled.

Apart from that, let me state at once my own conviction that any right
thinking person would condemn sayings or writings of this kind directed to
the central figure of any faith. There can be no doubt about that. ButI
fedl that to give publicity to defamatory or even blasphemous articles of that-
kind is not to do anybody any great service. ' It partakes of a kind of
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. =advertisement; and is it desirable to affect to treat a publication in &
paper which is not seriously devoted to high thought of any kind as
-serious thinking? Would it not be more dignified to treat such articles
with silence, the silence that they deserve? The central figures of all
world faiths are better served in such.a case by some form of silence; they
stand, secure and serene, sbove the arena. But, of course, if it is the
-gense of the House that the record of this debate, short as it has been,
-should go forth, subject always to what I have said as to uncertainty about
the publication itself, I suggest that the proper course would be to send
the record to Sir Girja Shankar Bajpai who now represents the interests of
India in the United Btates. And if that is the sense of the House I will
have no objection to taking that course and I hope the Honourable the
Mover of the motion will withdraw it on that understanding.

8ir Abdul Halim Ghuznavi: Sir, my Horourable friend sasid that by
bringing in this adjournment motion I have given more publicity to this
matter, as if there was otherwise no publicity at all.

Mr. Jamnadas M. Mehts (Bombay Central Division: Non-Muhsm-
madan Rural): Sir, if the Honourable Member is not withdrawing I wish
10 speak. So he should not be allowed to give his reply at this stage.

Mr. President (The Honourable Sir Abdur Rahim): He has got the
right of reply.

Mr. Jamnadas M. Mehta: But if he is not withdrawing, I have a right
to speak. ®

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
‘Member may leave that to the Chair.

Sir Abdul Halim Ghuznavi: The Government of India say tiat but
for my motion there was no publicity. The difficulty is that the Govern-
ment of India are both deaf and blind. They do not hear and they do not
gee. Hundreds of papers have already published this. 1 only took the
Din-Dunya because otherwise, Mr. President, you would not have ad-
mitted my motion. My knowledge came from the Din-Dunya of the
2nd November, but I can produce at least fifty newspapers in India which
have published this. Ts not that sufficient publicity? Imagine what the
Muslim feeling is; still the Honourable Member says that I bave done the
misebiel hus gi dertuking that he will

i Honourable Member has given sn undertuking that he wi
forv?;.:& tf;:li proceedings of this Debate to Sir Girja Shankar Bajpai. I
ask one thing more. If 1 preduce a copy of the Bur.day News will he take

action?

Qazi Mohammad Ahmad Kasmi (Meerut Division: Muhammadan
Rural): Yes, yes, he will forward it.

An Honoursble Member: What kind of action?

Mr. O. K. Oaroe: If the Honoursble the Mover of this Adjournment
Motion would provide the ematerinl on vghicll his mofion is based, the
p 2
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material of courSe could go forward and it would then show that there was..
some substance for the Adjournment Motion.
»
Sir Abdul Halim Ghunavi: In view of the statement made by my.
Honourable friend, I beg leave of this House to withdraw the motion.

The motion was, by leave of the Assembly, withdrawn.

THE EXCESS PROFITS TAX (SECOND AMENDMENT) BILL.
PRESENTATION .0F THE: REPORT OF THE SELECT COMMITTEE.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, I present:

the report of the Select Committee on the Bill further to amend the Excess:
Profits Tax Act, 1940.

. §ir Oowasji Jehangir (Bombay City: Non-Muhammadap Urban): When-
is it coming before the House.

(No reply.)

The Honourable Mr. M. 8, Aney (Leader of the House): As there is no-
work for us to. transact in the House tomorrow, I request the President.
to cancel the meeting for tomorrow. o

Sardar Sant Singh (West Punjab: Sikh): May I suggest, Sir, that we-
expect a statement on the war condition? Will the Honourable the Leader-
of the House suggest it to the Drefence Secretary to give a statement i1 &
secret Session of the House tomorrow.

Honourable Members: No, no.

Mr. President (The Honourable Sir Abdur Rahim): The House will not-
sit tomorrow but will sit day after tomorrow.

The Assembly then adjourned till Eleven of the Clock on Friday, the-
7th November, 1941.
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